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e T RAfarre iz R arfdeor

EIEECE
2aETE, 1 T, 2016
st AT AR st B sfgewr (Feen) [, 2016

W, . AR R AREm22/134/2016.— T AfafaEw, 1938(1938 #T 4) #ir ey 27,271, 274,
27#T,2731 ST 28 F AT USq g 114T AT IT-4TT (2) F @ (i) FIT TG ARHAT FT TIRT Fd g0 AT, FHT
TATEHRTT A 6 AT TOH FXA 6 978, THh G A rorrad S =ae aaram g, daid-

1. wfer A s ARt w1 I
(1) T Aty s St A siv G e (Faer) B, 2016 & a8 & St ST
(2) ¥ fFTw s TS 39 T g 6 g H TG gl

2. gfesramd -

= Rt &, St 9 Hesl F stera srufea T2,

(%) "wrfafama” & fmr sfaf==m, 1938 (1938 =1 4) sty 2

(@) "fAferat f srggfy & Farer sma, adam FEer & G/ /e a2 o/ g1+ sie af=mes sfere sfaa 2

(1) "AETRT WEE" (TUH) | 39 3297 § ST 67 77 sreameeiusns (i fEewr s smr-ader fre it am)
= & siavia ATeaT ST HAT TF T TG A@THRT HEATT G ST 36 T i FAAT sfaf=ae %
T T T T ATIH=T B T &9 § A0 @i AF TTaT IR a@ied qeF (3T T0E)
T 2

(%) "srgeifeT FEe” & =9 At i st | 3w sgET || F |y atea GfaTw 3 (%) & (@) F A e
fRrerer srfera )

3983G1/2016 1)
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() "Rt & AfAaw At omT 31 F IS % ATATE S HIHAT 1T AT § T sAieadt Arssd gl

(F) "sfereRzer & T At s e arfesrer sfafe=w, 1999 (1999 #T 41) #it amy 3 Hit IT-aIT (1) F
FefTe wriog W ST AR s G arfeeor st €

(F) At SgeafwEt” (wre e shatesn) & gfagf @fEer (EfRemm) sfaf=m, 1956 &t amr 2 F @< () F
AT TATTATIUT Feq ATHAT § TAT T9H UHT HiAQT AR 8 S iqfeiigd 0T Tasfadi r sarst 20 &
STAT T T FT & TAT FHIT-THT 9T AT g7 Faifa it St arelt UHt e oors sfaare aqd
N

(B) "R 7 I AT AN ATAF =AT<h, ARRAL, FHI, ATHI, AT FFaT Rt i w7 69 T9a7 3% T3o7
ATYT g ST G A (TUH) § FAraiesriog BT agantt gear, etaa [@em, w5 a7 =me sroar
TTHATT ST ATHT & YA, FgANT AR T2 T TTAT AT € F Hgea ol TAT ¥ / AT =707 7 27mT
FAT § AAAT TIRT w2 61 Rafa & g & forg worfua g, Sar & == @Rt % siavia fRenfaden & e
FTT FHI-THT T2 Ao grer feifa fra S aswar 21

TOSTR: AEed Ul TATE ST / AT =0 & o= "T9Eei & A7 94059 | AT d€ 9791 & YA &, 978 a8
T BT ATAT AT, THE FT AN I 6 €T H T FA T T F2 & [Hegizor w27 % forg Fama § forar
ST

(s7) "R ST R & FHT-HT 97 FATE A, AT Fwr fAanr £ G714 swpav 2014 i v
AT F ATH FEATET HLEAT F ST-8AT Hit A Aree gor dfwud g o0 zan ffufofag €
ATrae g

1. T, S| 2 9% (T UE), T ATAT I TUTeAT AT 85

2. TRt TRESET e s FTEweTT aTiHe 8 ST ST TR TS T ST 3T 8
3. FATWAE, TaTs AT, AL STAATT AT AT FaTE AT Hag avelt Tdad 99,
4

. S gt afrsET, fETE 9T, S SFag YTt §ETS F Sy 3T TA-Sqae T 94T 39 T
FALT Jae T,

5. TEHAT HATE ATy AT af AT Ty, s =31 95T, 73] 3Te #4aT (A97q EAN 947 397
T o o Rt AT I SOt 1T FTTHeE-TH 3T TRt STIR), Z1E0T &7 dedh, AISas deds AT
TS FATY AT &

6. SRR T srerar faer sfe &=,

7. TSI &7 STUTes FUET IATeA e faawor (qrafiEr siv - J9);

8. AT 2tal digd T3 GATL7 AT fordwor St ATSHI 7 deash eATT F & G fasreft T I07 727ar
LR

9. Fi-sEeRww 7 F ¥ foro AR £ s % arer gag afgomra & defa ft;

10. TEEROT o 3 FHI-Serat, orar oo adteror £ gl atgd s, anr-ateadt i gelr S|t
ToAT FAEGAT K AL ST A0+ forg i,

11. SiferF Teamat o7 Faaret &1 HE;
(=) "Faer swiRaat & Ferferfea & & G o =t e srfea €
(1) sfraw fHurerat F amaa o




[9F 1l —'vs 4] HRA <! TS STHEROT

(i) 9T T A HAT A AEA FA aret Eweat S [, gFe qgag S\ Feae f -ghe
grefera At aiferframeant it agarft siv arafea e, afadt S st & At S
ITH TEATETT YT 9T UF q1T A0 TR [FA9[E ares arafd SH7 Faqmd (A arsAsien)
aTae g

(i) Herd, aATMUT AT T ATRF ATAT § Hafdaq qirerenareant @ [t Sas afvadt $iar
Ioqrat it et 39 v g 9 arfHe g

(i) Ffe Tgag AT FHaET § qataq qifcHtaw wf IHe setea At S avg-a97 9w ==
frffaet & arefim ST B s feenfRgent & srqame afadt S sarat f [feet 39 e gox
T T &

(2) AT FHTHRAT F TS § [ASTHT TAAT FGTESA SHT HT FIAT GATIAT FA ATAT SHTHRAT Fied
TN STHTEHRAT 6 AT § AT T ATETT Srrar G167 % AGe T | ot g2 fageft Fuer & omar
F ATHS § SHHh YT FATAT @Td H srqefera [t S =& ove| awar s TeaE o W
Tifereftemeant st et 1 Fewor Fedt 8
ST 3 smeareEtuars (T Fulaat F B fFer siw sar-ahes £ foe i ) B g e
I29T & forw ST o I Feegre w=fera feeet «ft i % sqeme o B T qE-a | gertar
TR
(1) H&T T forEa
a7 a9 foraat § UF sreqstfers fAaer g Rrehr aivagmar uF ad ¥ stfass srafyr & foro 98 grft s
st et o gi:
1. &t (Ffee YT usitemt) fafaaw, 1999 F srefi dsfisa freft Fwfee YfeT usidT grer YT fear s s
STHTOTT
2. HET (Ffee YT usitiat) fafaaw, 1999 F srefiw dsta ForeT iR Y uoiet gy e fRam
oS T (FHTET Tuw)
3. wiaadt war (feast )
4. vty oot (FeRaT sy At atga)
5. R, =T, fFarEt qgar
6. = fafe=sT & st | & || & srqame Hauasr
7. iAo gy fetha G s arer wrE s o
(3) Yad®" & AU (SHad FHT FAGETT FXAaTel A S 497 wutagi grer oSt =) et & &
2(1)(x) F Sfata FamateaTioa yad® i 8
(3) "I ATAHE" & STHTRAT 6 TAET 6 AT Hag Hls A<h ATAT UHT IS AE AT ¢ STH TTTEHRIT 7 36
TLTA SATErRTEY o T H WA o I 90T AT TAAT &T 2l

() =7 FafR=aT § wgeh i sraeaTiua, 93q Atataaw srerar T e siw e arfesror sfafaam, 1999
(1999 =T 41) srerar 39 31efi= g 3 Fefy off ey srerat R & ot =+t arsat sie srfsrertrant
F o FET T ST 3 Afarfaaet sveram At sroran fAffst & wwer: 399 forw fRetha e g1
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3. srgHIfea e

&) e AT SrATRdT THT-AET 0 AArEeted S stfafaaw, 1938 F¥ ey 2(3) F AqET AqHttad ghasgfaat
F GIEFT AT TR ¥, Jfataaq 7 o 275 F AT qieq, afg=ag £ gwr 27(2) F s
TATTATIT, g7 277/ sEqat § afearud &9 § qo7 Mt squitea [ae & st FatEa Ffer
T TS ster Tarer 921 T srorar fAafera = & T8 T, oriq

1. Tt oft Ut et it Bt srarer |y, S et SRR OY AW RO T gtasa e, e
RIEEIRUCIE I UCE Rl

2. Ty ofF sFuet it foreft srarer "ot S99 T9ET SUERT 9¥ AW HU-ATY g fagd ReE, et vHt
O, S97 MAT ITEAT FT Tl Jod AT ao R g, ST w7 g, i Raai s g § da = &
arfer 2m

3. Torelt Uy st it 3wt Feft et o =« W gy aiaga e Rawy, e st S ot
T ATHTT 37aT R 2

4, freft Ut Fuet & srfermTet e ree aowter qaadt 9 F w9 37 hEE Ut & forw st ST ot
T ATHTIT 37aT R 2

5. Tt «ft Feitag ot & et 9O S 9% aohTe Q@adt #87 | FF &1 wiH4H qul & (o0 0 F FH 39
sferera Arater sty R 1 2

6. wd | oo sraer "oy, Ferd o sofr aft -9 7 96 2

7. SEh G AT UH STHTRAT 6 17 Foraeh s7aama &7 399 Afergor frar gt siv o sqaam & dau o
IE AT AL AT BT, ST T T2 ST S =T TATEAT I 3T T¥II0 AT & 3T |

8. gty fiord &% srfarfeare, 1934 (1934 =7 2) i gadt T ® "wiq aftafera S % o "rafa
STHT 9T 3%
U a7eg e g srqeTiad fReren o =7 § I ST § ST g7 TTeRor siod T gahar
2l
) THF AT, At (e F7 Sqeifad =l F €9 § AT ST

1. = 4 5 9 & gy & 77 Aie & Sqa - a+ft Re=w (Fret afga) a9m o= - &
g forae arferer areeter it sreomen grar st B 1 qor =0 ®= v § arediy o % g
HTIAT 9T Sfael Ao, ATIHTHT A7 32 K0 forad — aer fiAmhat & Faed are grr Saqarfad &9
# faer Ao fRenfAger, =adw wTaEet, THFIIeT ATHaS] 3 HIHTsH & STaT 3 ST

2. #OEt g ST R T atve s RaEw g w4t (e Y usitaat) fBfRas, 1999 F e
ustiga freT hfee T USiEt g0 &9 & 9 TU SToqaT I THHeT e 2T @ RIEEEIRS)
FouaRTor a1ve, Ra=e, STHT THTT &Y arforegs 9 g U1 sT2ar I8 qweher (e g7 1347 8

3. drHTRAl F e AT g AR WSS S HHTSA F At U 0 F 0 Aot v osr
Trfert [fafe=e 3(F)(8) # TaTe faamdt St Trfari |f2d] (IaT. FTe =TT, /T ST IFAAT, =71 97
T ST TCAAT, STHT THOrT Aty #) g aredy e §% afafaaw, 1934 (1934 #7 2) it @58
HTAT § FOT AFFATIT § ToT AT e 99 5137 36 ®9 § [QAT8ed Areadr I8 refis ATy
F T STET TOfer)

4. W geaTeE A frfies g AT st e {99 9% g7 9reaar 9 /T 39
e Haeft 2T (Harueren) o =7 Rt F s s B w1 areeater [t gt oot




[9F 1l —'vs 4] HRA <! TS STHEROT

)

)

F AATT AqHTTad A w1 AT a9 arett fee, st-8F siv qaea aeeafia [Afe & vardee vd qar
EISAEEEENAGEL

5. qEF-gEF 9T FATareATiod fAftmm 2(s) # gieard giegr F siava afvariua B e satra
AT R0 STIET qeed &7 § AT AN Afeqdl aigq ateq qutda stasgfat

6. FET (fee Yfew vsifEat) fafaw, 1999 F srefiw dsfiga fomelt fee YT usiet & w1 &1 wfee e
T, TH w7 # A ord §F g /rear e afeer aredig B deerst g 9w R
FriorSa® T

7. AT et F Iuaet F srefe == fAfaeet % AR 23 & wamatrarog qur s o)
g a4 79 9 & a1y ey v A ¥ Soarfera asfy ordt s arer R sroem)

FrareRat #1 a1, srterfamw i o 277(2)(ii) F ST T ATATAT FA F forw, AqHIET HAqT F GrEw
AT T & oo § A7 FF § FH U T 97 Faet F o ofiw aqAtag [ # 9T a9 F o
qretr e S g =0 ®9 ® greaar e srfeer et e weemstt ® uger 7 R o et F oo
o et ffer / snfeaat & ve et & 9 waw % foro e afafe &1 samafma w5 awar 81 Faer
afafa fmmer smafeerar o Ferert i sasts (F-arwitT) srfaat & B, Fauor siv adfer F oo
IALETAT g1 A HTHAT BTH 4 o ATEAT F TTH0T ] 6 ST 6 T il (e T&qq F AT

TR EoT ZTT STef oo Tafare =0 & srqafa a7 7 STy, qa o s o ey Ut Bt e @ o7 wea §
Fataat & gated T Fa & ofefia 7 i g2 gr aur T st fies doelt sraer s st duer
(ArfreY) srerar et srfafaerg, 2013 Y &m=T 8 wuaT g & Ut staf=aw, 1956 & 4T 25 F e
FAT AT | AT AT STUm)

. A = AR - Sshae Sfareat

Strae STt =9 fAfF=Et % yaee & o Fergar FEtEa [ w1 awr aq@w aret [ srteaat w1 e
FT 3¥ g2 a7 Aafoaa € # a7 Wwrm:

.

T

Strae ST 2| 3T UF a9 & T IR fEepg arfes Mamar S97 @ s (Aars i), s
faff=w 5 & sEr I\ e ggag sfaq AT saang fit g6 JfoE & -gfH e smefea Reat i 948
ffert (ua stenT stfeme ara ® e, For avae AT gt & srfates et ATt i e
FIEHY);

= 6 % srqam Som, arftedT ofiT amies saa & g+t et [ (@arws Jiaaed i
Strae =fraT = F o arwien) R 2(7) & st Femafaroa] ; qor

= 7 & srqam g\ e agag [faat 6 a4t ot #1 gfve smefea Fer awr

. aFferfeee #fir gmret 10(2un), 27 sterar 271 qur =9 At F Gt ff Sy w2 wige wara F oA, staa

FI9T FEETT FLA FTAT TAF FHTHRAT [Aefertad ars F @A 4(F) § Famaiarfoa st faer swfRaat v
ferer (Yo T AT ATyl F qRffe® FaaTd a7 A qgag FAaard fif g Aot 6t IHe smfaa
frorat i1 Frew s fAfert) w3 s g2 v Fafoa = F @ m:

IGECIEI I ET RS Rt 4(%) ¥ sefiw fAfea
EORIEE

(i)

Feg FEAHT A Ffagiaat FHH FH 25%

(ii)

FeE AL AN TAiadl, T GeRe At Tiaqiaat F9&r o= Tquied | #7979 50%
Pl LRI (ST (i) FT feTe)
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(iii)

e 9 ¥ wufafAfie vy ast ameEt # sefiw fafvaw 3 (7),
(@) # FarfafAfde  sqEied a1 grr 277(2) & = A=A &
FgAT | § refafafde g Feer (@@ 1w gy fer #9)

srferFaa 50%

(iv)

e 9 # wafafAfas vaTee / Aasget AEeEt & T gy 277(2) ®
Torfafafds s A

FferFad 15%

(v)

Faforfea § afde strar 39t @i & &9 § e §iw gEemer @v=qr §
IBELIE
. e § [
F. gSHI ST AP AT 9 & Jive / =
g, sram O #ateat F oaive/fRe=w ST AT ar srate f[Etor
FEFAT & o0 T e §9% g AfgEq afaga g o
qeFR g ffdaq mdFa g ar q4dt (GRse W usifti)
fafaam, 1999 F srefi st foreft rfee e wsieft grer we=r
FH H FH UT FJAATT LT LT FAT Bl
T qHF-IET 9T 39 ARt F e o B o fRenfRcet §
fafafde a=eEst &1 1 F are siafied & &0l F 6
sfed Fatda whasgfaat
g, qEAgTer =T § Fae
(FTETHTOT: ] S(UeAT & YA & (o0 sqieied JEarar §a-anra
sTfEaat & I arel/ =, ST ofiw anfRq awfda sfasfaat #r
ATHETT AT TR T2 gl
‘gAY AT gEgr #7owd F@r e ST qwg-geT uw
Foreentaa Aty 2(v=) § e = 2
froqufy: ITef= Sof (i) Sfte (i) % stasta B o fRarert v same sie g
AT | 91 F w9 § AET S0, Ford B qatea avw iy /e
giaem % w7 7 ety fh o &= f sraeasward o # F foo fB&fae =
T =] g1 T Ffagia S 2t 2

AT ST FEITE HEAT §
Fa Aaer Swg<h AT (i),
(ii), (iii) 3f¥ (iv) =T TF =TT
= T AR 4(F) F s
fAfar % 15% & 7 78T grm

6. sTferfe=e &7 amrett 10 (2UW), 27 or7ar 277 97 == fafv=wi % et ot swaer av wfaga wama & oA 9o,
FTITET T ATIEF AFaT [ uss (fHiws Tfaaee i sfrae $ur = F o awte) @ 2(9)
F FANT AATALATIOT] FIA ATAT TeAF STHTHAT (AR qLreh & GO, ATIUhT T AT e ATETT il AT

farer srfeaat w1 fAaer T 37 g7 70 3w fAafora =7 § a7 wrm:

. IGECIEIREIES faffaw 4 (@) ¥ siwta fAfaat
EARINHG
(i) Fvg TIHTT T giagiaat 0 T FH 20%
(ii) Fex FYHTT A TTAiaat, o7 YR Al Sasfaat T9aT o+ Aqared | #9979 59 40%
sfersgfaat (@ (i) FT e #9)
(iii) o =7 e fFffae 9 # AfAEE & § v / Gl amest & i | stfesmaa 60%
a=T | 7 fAfAfde v § st et § B s =i

faoofy: zor fAfRem 3 st F oo g 277(2) F oata AR = & vy [FEer ¥ Fata o arer e of FEer
el T STm



[ Il —EvE 4]

HRA <! TS STHEROT

7. e 9gag S FaE

e & amrar 10 (2UW), 27 AoraT 27T 7 =9 It F Gt off suey uw stager g9 % o
TAF SHTHRAT (AR 4() & e st fefora @fenan) w1 Fae, 1fHe agag =g & (afvweas
TAY T S ted TTTfadl % A7) TEATad sfiT e Temant grr e & T Ta& T % TIa Ha
AT fAafera =7 § 37 g I T T, STt A srfeaat £ Aot F vy ggag By T g S et
- $iY 3eaTe ARt % SE aHIed FaET & siE ot agel-a8T gl

TFAT, SR (e & ferer Ut weas qaega (e § =8 y=m it [fe @) F 75% & w9 981 g
F. fafa=w 9 & siavia a+ft fAewgl ofiT THFTeY ATEE THURATEUA Tq7 97 9UF e e F s o

AT T

g, AATRAT FHT-THT 9T AT B @ qivoe [ fRenfAdent F aqE AUt FaErse 9T qifere el F a1 F

T sruferg =gaa® g=T Tohe FAM

. et &1 R — aremor SoTRat T et @res SHHT B SHGE9 T AT ST ared

srterfeae it Tt 10 (2Uw), 27, @t 2787 qo7 =4 fAfAgat F Gt Ff Sugg o wiage yae &
TASTHT STAAT TTEST ST T AGHTT FIA a1 SHTRdT qigd AT SreRdt A= i aies & oot

e sfeaat &1 FRerer F0 87 3w Fafaa &7 § a=r T

. e =1 TR e snlRaat «r whasa
(i) Feg TERTe il gfagfaat FH T 20%
(ii) Feg FEARTE T Tfagiaat, Tsg avawe £ Stasgfaat S2&T o= saqarted Tasaat | #7 F 79 30%
(S (i) wla)
(iii) e 9 § Tofafafds vy / ast amEet # oefiw afaaw 3(F), (@) # Ffrwad 70%
FoTrafafey safea Mae g grr 277(2) siw == et & sqa=r 1| #
ToTAATEE o7 [Haer (9 &1 UF 917 9d g0)
(iv) | e 9 ¥ mofaffde vaadree / FAewqu aeEest & offi|, 9T 277(2) # AfIrFaT 15%
Foriafatae s M
(v) e & srfSem sroar ade & =9 & srare 7o srar i afeaT SUe F
forT TrsT 9T T R
&, omaTe § A
F. EH, T AETH 9% g7 AT 67 19 ave / =7
g, qEm B Sutat & aive / = S 31 ar arare At st
F oo o smame §% g [@AfgEq a@faEa g a1 awEe g
faferad wridgd 2t v =t (Rfee T vsitEan) A, 1999 F | gramy s g s
et sl TRt shfSe T wotell amen ot 7 § A U AT | ooy e s Ao
T ereor T 2 @), (i), (iii) 3% (iv) Fr T
T, HT-AET 9T 34 fAfEEt & qdi| ar R wr RamReen ¥ | gry o o faer sy
fRfde qreet #1 O 4 a1 dafied d=r RO q A AT | F 15% F 7 A8 2

TRt gt
g, qEAgTer =T § A
(FTSTRTOT: T/ AT F TAI * forw sfafife g dw=ar arfast & 1<
Fiet/ fed=, e siw enfEq aufdia sfagfoat w1 afvem staar =he o
i)
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"FAATET STAATT GG T A qgl T S FH-THT I TATHAC T
R 2(m=) § e T 2
froqofy: v Aft (i) e (i) F st R T et v smae s gieEre
AT ® a9 & w9 F AT S0, gord 5 getaq aww gt  a=ane
giagr & =7 § Ffafde Gt off oo f smaeasart @ # F fow f&fee = 8
TH YT T Tiasgfa ST et an

"feroroft — fAffaw 4 § 8 9% F wAIe ¥ g
1. 999 F w==g i wErsTar

Rrarer 1 =y sgaEm # st = g ewar #ar 7 st arfva aawgrent f [fet F oy ang a8t
T, TAT 0T 9T SHAT o TR o Sasia Agl fordm Srum UH swferers &

. SROT SITe STHAT HIHT T [H=T07 FiTed Tt I8 § Fieg GEh1 6l TrAadi, T TLhTT il o7 7
FqATTeT STt | ToT A ST gEarar §vaar Faet #§ e F7 quid: o F3 § ae
IBICERERISS I

i ST OTTET STHAT HHT T STUET & ST AT TITLTRT T (F{E o U AT 7 Attt =t
(FEFemr) o a7 U S1e T AF9eett &ra | efa R srom

i et srfafes Ffee v Pt Swites geate & T € B s, s A SwiEs g s\
T TAT TH YT AT T 1o ST o OTH ST AT ST

iv. RfEat & = oY T T8 Sia<or i aHadt Jaraesd gRT TATO FRT ST ST 39 e &1
BT o 3o foreg (i), (ii) 3T (i) T o B = )

V. frafordt Fuer, aE, yEdE qE, T CSEN &' F UFY TS, FOr e quar
(THARTHTH) ST srufer swor e erar ST & e arfa [feat w A #3 areft - et
TR FT AT o Ay g

2. SIS T9T % SATATE LT3 ITH HeAH ieqdt oY foradi § #oeq Aaer, THT swfeaqay srar foradi & wiee e
F ST 9% fohaT SITUm| U Fre ATt Haer == foradt § 981 o s, a3 =0y & forad aer 21
TR ST SR 3 or were 2, o YR wT et B

3. S I gt (Rfee I wsifeat) f@fFem, 1999 ¥ siasta osfra et wie i usi=t g fFam s
L

4. [T (e YT uSitiat) fAfFem, 1999  srefia dsfa #ie YT USiHT g7 &7 & &7 UU 24T IHF THFHe
T yeT FIARE Five FuaT Rd=7 U U1 F20ar S9F qHFey T T& rearare aive, e+, S| ywora
S ATforfSas 97 " sqeTed Haer % €9 § 979 ST

5. Wt osrd 4 & T ®7 § qreraT ATH dtee Ao e seeret grer S G5 3 e o (32 geeciie)
T T U Sty S THEe L g AT fFersRat SAT FOAT T sraegward o wT % forg 3 aoft F
farer Iuersy W&l §; qur Maerar Stwr Fuet fi Fae afmfy o v § oia:  @q g ar qaa af@fw s
FTEET § &of TR ST arer avreont &, e arfafa &=l (rfee T usiferat) faffem, 1999 % srefiw dsfiera foreft
Fiee T USTET GIRT T80 7 | FH U+ TAHTT LT TAAT IHh qHHe] TqqTT A1 F I foraat § Haer #1
ATHIEA F T ¢, Foreg srwfaa faer /T srosm)

6. faff=w 5, 6, 7 =¥ 8 & siavia srqurtaa faer, Rt aoft FMatfa =gaaw W & w7 BT smar g auEr s
FATHTET ATAGET &l FTATE T Aol Fd &, oF Faer F i 9 T O4: avfigd 6 S A0 797 TH
it % stavta fAfore &7 & sttt B s =R e geara e F @ % y=@e & oo G
TETT 92 FTSIT ATF T F9qTd g0 AT ST
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7. TordT OSTRT 9T TSI § g aa staet St ® e, afba =7 § A i sreigay foradt #§ A9iq 999-
T 9T &1 g0 ST R T aetE [fet (weee wem) & At e o e g9 fEE e
e Aert & ST seaeq 9T § AT (At 222) % &9 § gfearfua St aaei & Grese o= sfael
9t 7 R S =R

8. (%) Strae SrHTRal & AT § ol foradi (g TR 0 TS, T qEahTe T iAot staar s
FHITET Trasfaat afgd) & 7 § &7 75% Faer Tur q@eiar sr9ar waresy 697 a9 w7 ard drArhar
qIET AT AATHRAT & ATAA | Fol [or@dl (Frg TLHIE 0l TIAAal, ToT LA AT Tl e a7
sqeTfea stasgfaat afgd) # &0 & 7 65% aer dratater foradt F forg afys =t (@mafia 22), v serEr
TER FHERE LT § GIIT a7 sreurater foradt & forw i &ef, w1+ sorar o auswe I §1 gf6e agag
FaaT it Rafa § ag i et o= ang grm

fooquft: Straw STt & AT | &S foraal § Fae % 75% &1 AT qHa (AT 94T Treed S497 A9
FIA AT AHTHRAT FIZT ATATOT fHTHRAT F TS H oy format & Faer 7 65% &1 afisweT wed o
(F)saffed HITALE F(0E F qTT Tiaadl (") T (@) 9% qrater 97 (1) Yaqs a8 aeedis [ =i
i Tiga areeatier fAfaet & faer i 91 Tre S 9Tt ® A1 /T Srusm|

(@) Strae SrHTRal & AT § ol forEdi (heg TEHTE 0 TS, T qeahTe it Tiagfaat staar s
seTaa whasgfaat wfga) # ffaw 4(F) siv f@ff=w 4 (1) F stavta [t % 5% & safaes qur q@efiar seEr
FTEST ATHT AGHTT Fled AT ATHTHAT Hled AT SHTHAT 6 HIHA § Fof [oT@dl (Feg TERIL 0l T,
T[T FLHTT 0 TTAGIadi STar o= Aqared Sragiaar ared) & Fasr F 8% & sATerT® — F7 LT Eraiarer %
ForT T STt IHE FH SATAAT IHF THFHE LT 2T

() fafaw 4 (=) & siata [t & § w2 off M s et § 981 B ST aean

(=) Eratafyr & foro vu— (uu greae) a1 3Ea A= w7 T are we ot 8§ e v searaty w9 oraat ®
forT w1 | = T STUaT SEE THEwET LT UTH Fot foraai | fHerer ser fAaert &1 9 awr

9. SUYH % ATANE, 39 ATT I¥ a [¢IT 1T g T Srarendt 6t T & SUIh STrias fFraoor o y&e &7 wre e
T Al AT AR AATHRAT &7 ATRY % ag IeqTg (IATR) FF Ffeerar siw 3Tt ariar i gaar & IqeT
ST fageor §=rterd <, srar ag v aet & g2 off 7 9T 2

9. SATAXY (TFATIWR) / FRrasqut AEe

srterfeae &t emeTett 10(20w), 27, 271, 2741 #i¥ 27+ # [Afga G o o= sfoga yame == {Er va@w
FrATRAt T daTawor aTaEst F e qudt FEta fAfae / gt srfEaat & Feer #r difea o

. famfefaa F o sEmar ares:

1. () Stad &1 =raamT T us a9 F Tdwn anw g ames gty fimr o srEEme
(ArETEarestier) & |« [femt, o g\ e geag staq S| sxaam & a47 Jfve ft -gihe
srefera et

(@) Tor, AT i AR =aam [Areeeiuens (dHiws Tfadaad i stam T = & o
Trerer) At 2(=) & siaera aamateartoa) i adt Fidet

(M) w7 & aqEr I ggag [feat fir adt st w1 gfve sfea [t #1 9m, stas,
Hore, AT i afed  FF9TT TIAT e Tga5 dHT FAGHT & staid Jedsh fagrsra [ (@
g AATALIT Zq BISHY)
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2. HTYTIT S THT 4991,

3. qAETHT SHaET

4. TETE ETHT SFaHTE

AT = At % e 3(F), aqg=T | i ST || 3 T T aitad M9 Ud ey 277(2) F aid aqad €9 §

a7 e &g Femgame g

g, I favg (T.1.T, TAET, TAH. 99 F TF 979 9d gU), (T.2), (T.3) ¥ (T.4) F Faviq awft fFaer
arfeqat & v uwer Aty Fur (S, F9 o7 o Aot #v uw Ay o9 gu) F forw srfeeaw
THFAIIAE | AT et & S A7 67 g7 S99 i Tal g
(i) Tfw 4(F), 4(=) iz @R 2() F ot Faer srfEast & sha gog afedy 1 grese Bfeaw

2(i)(1), fafa=m 2(i)(2) F sata Afde =7 § Aaer swfEaai & 10% F Tfer
(i) = F TTeft F &g (F) $f% (@) F Saiq Gianford iy &7 FeT TET

Fafadt Fo v form | Fafordfy so v o | 3@ Seer e oo i S |
R &7 wawTT it g & forw = frafordt ot Fetea g
(1) (2) (3) (4)

. EfEdr, afamTT | ST ST I g ®.1.(F) =T Frarrat grer BT $f st g
A, FutEadtT | 10%" (sifhd go7) FA.@)ATFRAM@ AT | Fog Bg F1.F) a1 F.1.(@) a0
IEEEREREEL] FoaT F2AMFIATHAT | F.1.(T) AT F.2 AT F.3 AT F.4 F iavq

S SraTRaTer F wrger | AT AIA F 15% T | T(XA F 15% F ATEF Aol T
¥ ot & AT T I | AT froquft: sfenfiw o= #r afwe
faeg #.1.(F) AT F.1.(@) 7 | TG0 T2 A qA(qq | AT FEAT AT A ASHC qAT
F.1.() [ Afa % | i & R &=t F o i sienfie antteeor
staeta Trfer / qaeftaT v fRrerert & sreTa @ swf¥F  FrdweTT) - 2008
ey AT ga w7y | AR 9 i feafirt | (wAswEeY) 1 wafa § BT sowm
AT S TRt AT ATETC0r | & Sauid favg 7 % IO FT IREFAT T H AT qE
At FAHA A F.2 97 | AER IREE g | REww ww w G smom s
F.3 IT .4 3 ST 19T i T FrdFATT & % forw srTar
T 10% YFT TAC T T
S frF gegTdr "@v=aT # At oo
g, of (frdt “Frafordy Faet Y wew FATATer | ey feooefi: 1, 2, 3

afd)/ ot # | e oS, frdfr smefer A 4 % oFef1T €

[GEEIE ffert (qfeae smefera

IE w A | S gewe)

BIEHT fa= / atet (+dY | fga)

st/ FT 10%"

EIRREED oqaT

AR AL | Sffae dwrsratar % qmer

AT AL | syt & AT T I

PIGARER] g #.1.(F) AT F.1.(7) T
F.1.() [ e &
StaTa T / ST AT
wATEST U7 AT FLeA
FTer FAATHRAT AIZT ATHTIOT
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HTHTHRAT F ATHA H F.2 AT
F.3 AT F.4 F Faq T
T 10%

ST ot R

*3 fuTRaren & g § S e el afmmr F s f{fFEw 2()(1) sic @fFEw 2()2) F sra F sasta
farer snfeaat gf, ST, stfermme oy, safadeg Re=, &, =ort & fAaer srerar At 3 siata swa Bt s
Rrerer & form Soeeh |t 7 (%) sifeRa = Remgam staeanta gt

Aer snfeaat “Fafordy Faeit % forg fim
B ER]
250000 FE w9 ST IEH | THMAT sfhel A7 wO15% (Gifhd | wem qEw oS, ey emfera Mfee
afers =) (e sefera [Afer &1 rEwe) &
f=a=< / et 71 15%
50000 FI12 =94 9iq 250000 | FmT SFHRET et AT 12% (sifa | v gmw oS, My amfem fAfe
TS w00 FF ) (o= sfea fAfa &1 gEsy) 6w
f=a=< / et #71 12%
50000 FTE ¥99 & FH FEMAET ST A AT 10% (sfET | v dew oS, My amfea ffe
o) (Treaw setea f@Afa &1 gesy) o
f=e=< / et 71 10%

1. IHI-HHT 9 FATHATET =9 fAfaaw & Gt 2(F) F @t afvarfug =9 8§ gRamdt §==na giaer a5
35 s et & oo Sei o ATds @ A8) g TS HT aRftar iy svmanra e § Ry
et o ) q%1 g

2. Tl T AqATTed &9 § Fvg GCRTE GIT q0Aq AT G737 ot =er (SrESruw) § et £ worar
AT F=aT § oo & o aTHer-a-ATaer e 9% H S|

3. U= qfeas forfies "gieamdt gv=mT At o # vadee FemEe grm:

i. AT o ATHS § THTAT SiEheT O &1 20% (77aT)

i o F AT B aohrar Sl o (v e smefera famt (dea arefem ffar 1 geae) sie
(we) FRe=T / A1V -- =9 |9 AT TH A7 o7 G =A% 20% (37274T)

ii. ff=m 9 (@) (i) * siavta wrfar, ST ofF = m En

iv. T IeATT 20% H, FAA ot for@al & AT § SATHAT F TS 6 A TG o A0 37 5% g &t
ST THAT B

v. Flt gfRamat se=mT i At st ), =0 RfAas #§ S aoft § Feiha vrdse § ate,
ot foraat Y srerar srafe, Ferer % a9 5 99 § 7 781 gl A=)

vi. it fAarer & amaer § foft sivdie / aEstees 8 39 (Truey) it quia: arfeada qgras €47 &
sTafe Rty £ Rufa #§, == ATt & sqam st #1 fger sEfasames REE ars ot @
AT R

Vi, e FAATar SeaAT Hatedt wudr § Gy v a4t [eer, a9z / vads 96 THEaae arest & el
B
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4. FTHTHRAT (A9 FXd TAT TR/ TAqF g TFATGE ATES! & e, FATar a1 & # forg qfeas fofves
e st wrerw (wEdeY) £ aRasET anra (uE qaw v gre gerfRatta) s sfisaw 20% (sreE)
= 9 (=) (i) % stanta Trfey, ST oft 9 1, F7 [eer srgafea Fat % uF 9 & =7 § [ oaqt & T 7
HHAT &

F. UHT (e F H 2
g, A FHIAT T 7T T T T S THAET ST o AT T AT Sl 2l

T, I qAGT T AT T & FAd gl e g g & 90 &7 # 33 ITHT qIrarT Tal 647 TAT 21, T UH
TSt T AT A9 o sfasta avfiga T s

T, A HIAT (FAIT) FT TNATT forad 9§ FH T ST F I 8

T, A HOAT (Frar) F O TEE, IR g & T AqA T, AAR AL B, F AT qA FOAT (FAEAv )
Fr e wafxr F 20% & srfers T8 e =R

. A FAT (Fatar) i Fee @ty 7% Eag 7 21 91 500 F0E T9T T FH T21 g STAaT STgt gof HIeT
(Faf=T) g =HAEt 7 I 99T I U g=19E 2 (2), a1 A "qafw 250 FE w9 § w9 Tal
gt

e afafa 1 TR & 98 9 § 7 SAGT Marawar 9 UH [Haer & Siiad &7 gedied & a9 St g9 Huer
(Faf=T) UF & srfersw wadrET A HAierd FAT 8T, Tgt ATa9TF GUTHE FTLATS Hill

5. AT e i srer farer 9oft F siaqsta wfasqeisa srfeaat [das aufda sfagfet (wado)/snfea aatia
gt (vaoe)/afagia what (uaem)] & e sfaa Fufaat & amae & faer srfRaat & 10% & s1fas g
AT FHIAAT % AT | Fa9r fFd F 5% & (fer dal i AqAAad AaTd AT ATl SeaT steadt
F AT UHATUH/ THUH F AAIRd Faer, stam Fafeai & g § faer sufRawt F 10% i aramor datagt
& ATHA | Haer rteaat F 5% & ATF Toi gl A e ATy AT AATar §3=T Areaar & I<h ol
THAIUH / THUH FT I TOU ATGT ITF G096 IS F FH BHAT A1aT 8, 91 o7 [aen F 7 F ST
Faftereor f3Fa SToem

6. ST WIS & 9T F i, a7 fAfa=a 3(F)(6) F siavta autiaw fAaer srfea Faer F awar (%) Arame
FATRAT F AT § 9T swfEaat F 5% 07 (@) e fHrRar & qrwer § st [feet i Faer arfeaat F
5% & wrferss A2t gt Feer onfEa F w9 § ariia e /aty w={g F 3T F forw /gt 2Rt =9 % ST
F T st J9fRy Faer et i RfeEt & g STl qur o g9y ® S G w3 gt / fRenfadent
T AT TR ST

7. SO AU § IedEd AATAT HHATA % AfT TAqE qYg F Haterq qHT FAAAT § AHTRAT 6 (Forer I
fRerer sf®aat & o1 T § 5% & ATIF Al gl Taqs qqg F gataa asft sataat 7 B @ e, &
9 #it feoquft 12 F ST AATHRATAT FIRT aA1E T2 FAAT Fl SISH ({1 T F T | FAqAqT AGA G5
oraat (ST, &, ST ymrE i R g iy §% & arfia amafe s ot § 98 G
ST

8. fa<hra s <\ wrdsremal & forw smacer YT (F9T-a9T 9% TATHNTST UFreHT avfier-2008 F &€ T &
ATATY) AT ATTRATeN F forw FAeer srfEaai & 25% 9T RFaq gritl sware fEaarwr Fafeat s geardr
=T fAarer Fatat # [eer (g2, TRy F A= AT FH F FF TUT LT F IF AarE & Hataai
FTT ST 36 T A STl U IAamat §aaT 8o 1 AN a9 arel Gafad qiadrat §3aaT faaarar Serst
T e, SfEpdt o fAaer 1 grgwe) AT ofiT AT FEwerd 7 TR T IR 99T (TS ET aviEor-2008
% GE T % AqA)!
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9.

10.

11.

12.

13.

STgt fAerer sterd: Y& 9l | g, gt UH gl 9% GRIT 9 TS 3dT TFIIIE AIFES] il TR0 & TFS 6 forg
afora wrfor & st stTosth

ot 9 (=) & fAfea orlt a7a & 219 3 aTas[E gt F9T ZIT adHTT AT T 77 I AT 367 7 €,
e ada v fafaaw 3(a)(5) g @wtfare € qom fiwsal uger & & v €, a8l Srarwat uH a7
H ATHETT FT THAT &, TAJ Toh IHF T ATHETE o6 T T QI FT SATATT I ST T ATEF T 1 S[1 AT
AfET F THT FAAT AT T T S A AT H UH ATHET F T Tgel SHE FIT AT Qe aY wawd
Trfer & wefea 2

Stra dwTRatst & aAe § Gt sgia 9% § "rate ST i s syHores #§ A w7 G s S
FEFATAT H AATALT &% €T H FTHT STUIT (TASASHT A0 — 2008 F & T % AqH) | TaAqH THE & i
A1 ATt Fair Feqrait |y AT (THEY) i ST o (F1E) afed ST ot #§ g e
ST TReT B fAEer straer ftmrwaten F gruer § FaBEa B F 3% stuar geataa fte F gt 7 5%
[THURAETA Fq¥ 9% T 3 wrar=g dor e siw gfee wgag MfaEt)), St w7 2, & afes 728 g o
QST AT TS AT FAGETT FIA AT SHTHRAT Aigd AL AATHRAT % ATHA H f&@f=w7 2 (i)(2) F
FATE fAaer sfEaat % 15% & sTfas 921 2Rl

froqufy: SraTeRat F e T F saa A AT S F 9T TSl atgd, =7 fREw % st seEr s g
q FATAIAT TUAAT (AF&F (A T THIAT ATIARN) F T § T T2 AT STHT AT AT FAL Ieed 1
TrorET ¥ AT H oS A2t AT ST m yadE 99 % eiawd Sl st Ararer ST ey (TwE) S
TUHATT T STTAT FT ATATAT H2A o (70 [0 ¥ T i, TaqF THg Tl AATALIT FHT AT FeA7|

Frarrat v At 9 # fMertfia semavor & srfaes freft v Faet & et sroram Re=< & fAetaa fAfer/
arteqat & faer 981 F sroran fAafera = § 987 T, 99 % S0/ @& =7 S2ZEaE|r w3 Tt U agraE
FOAT AT 6 29T | TH FHAAT & & H AT 5T TTAHLT F q1S 6 IF AqAad & qro o o et off
fRrerer ww =w fafaaw & fAfga i ara @y 78t g

AT fa Fafaai §, ferer Fa arett Huet 5200 STATaT, et geatsd gaad T+ gf, TaT 447 It F7
20% BIfY, Hq<h SAferd (TAHeATERT Sferdl & Afdiieh) a7 fRe=e / aive (Hd=t afga) stoar BFfaaw 9 (@)
(i) 3 sfasta Trfer, S oft @ gn gt AfEw 20% & = wT i Surrater i afafy F 9 srEET § o gt
5% T TETAT ST THaT | THE, TAAH THg T TAST THT A0 TIA1 rareis & et & it faer
I AT B

10. FAHTHAT G TET Hit ST ATt Aot
T S AT STl &1 Fefortaa Eaefoet (|@ifas / saweias =7 ) U8 999 & 3@y, UF saaar 97 &@fdEg

AT / JHTOrT q1E 9% 39 gaer [ T T T8 qd Fm)

. wH IEERUI et fi TR #F o Rt g
EIEIBER qug- i TegTiua/
TR
1 HTH 1 farer sire fRerer o< s &7 ISRIETS o i warfa | s srfeewrdy Aaer
IEEELI T 30 fad & staw | &1 wHaE/ (A=) &
T
2 HTH 2 e e 7 Faert #r ISR ey fraarfa | s srfaerdy Eer
(wrrw, Y, &) | e, Yy et T 30 fad F siaw | &1 i/ (=) =
=T T
3 w30 (AT U, | fRaer st v e ISRIETS Rarer fr aurfa | e srfaardy e
#1,#1,21,3) (Strae mTeRaT) T30 fem F siaw | w1/ (o) 1
T
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4 HTH 3T Taer srfeaat &7 fEEeor IGRETS fomTer ft qurfa | e srfarardy/ A
(ST TET) (ATAT A7 F@TEeT AT T30 fad ¥ siaw | &1 i/ (A=) =
AT A ATl AHTHAT THE
T ATETOT SrHTHRAT)
5 wTH 4 THFA / et s e | fomTer fmTer &t garfa | wuT s, "
(9T T) raer ATAET - AT T 30 fad ¥ siaw | (e, wpa (o),
STHTOTT S EIEREICEIR
6 HH 4 raer stfer yae oot | T fowTet it aarte | 39 e & e
(am ) T AT/ THAAT ¥ 30 faq ¥ siaw | FAges st/ awadt
SETILN e T THTOTT — EICIEEEAED
Fraieage it fForfa
7 FTH 4T TFAITSTE HTHEST & o7efie IGRETS fmTer fy qurfa | e e/ Merer
(ST frarer w1 fEawor - fAafordt T 30 fad ¥ siaw | &1 wE/ e ()
T, &1, 91,3) FOAT, TR, JAqF 998,
ERIUCES
8 wTH 5 et wTeT F fEEer IR E]S fmTer ft qurfa | e srfarardy/ fAeer
T 30 fed & siaw | %1 /o ()
9 FTH 6 T 277(5) % Tef swTOTY | fowTEr fomTer ft garfa | stewer, fARer 1,
T30 fam F siaw | fA=erd 2, yam
sferRTY
10 w7 ST ATEqaT 1 faawor fomTer o i warfa | s srfaewrdy Eer
T 30 fad & siax | &1 yHE/ yaE ()
feoquft:

1. FaA fawrer it e % arer et A & saieF / quad! a@rirar Jiadaed, 3 Jidded § agd
T, T faegett 9% e it crEradrer atata i feoafort F Ay (Wi q9aEl TR e g S
o T AT AT F Fae w1 A At/ aRad aErarET 97 gnieefl e F SqE) 9T d|raer
afufa £ fRrerteer F wrateaa i fRafa srfesroor F am arfe F S

2. WTE & At guTy fauret & forw a9t et aefaw stiwet & s uw Faw Mt &ty & e arfae fr
STUT T fReers a1 g7 @l % eRiweor ¥ 15 3 % i@ s@radiferd AFst & 979 Tee I T8 =6ar

ST

11, srfa s AT 9 #7 arfe
STTEERTOT | ST2aT (T Saer ger dAThatel o UHT o= AT Al T9eqT UH JLreh &, UH Sqral q¢ i Vet

THF-FHHT ¥ e F qhaT g a7 6 398 fAfafde e sroem

12, farer ST T YA FEA a1 SAETET0T TS it AT o HT Fied

T ATHTHRAT STIAT TR § AT Areft UHT TRt off =reaT % T9rer sram Sariad Tara it a1 dowre e i
=TT, ST Agcaqet gfase s ey §faamT 9 o aformaeasT Tifer et & arai i TATers 97 9% g9hav 2

13. fAarer weiy F eifaa yraem=
. g afafy s et

1. s dHTRAT U aer Ffufa #1 woa wr e dSrwdt F w9 " #9 Q5 -wEae e, e
FEET arterard, O &1 yq@, qe siae stgewrd, Fasr s9nT &1 99449, v g dwiEws g
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FATHRAT FT A g AT FE0 6 @ w1 7@, Faer w1 3@ v g7 S it e
grer ST TR T et/ fRenfagent § fAfafds srgar g =qaaw sroarstt &1 @ w90 36 [aer
afafa grar o w3 ot srfsrferfera B strdsr aerm sferreor % srfararrfiat g Rderor & forg Suersar
B

g, fAag iy

1.

TerF ARt UF fraer At (s (e Teag ST sEEm F awer § [ aw arsd) aene
3Y I STIHIEA & [T oo [A29r a7 & T90e T FH4

TeAF S THTRAT SO9 U FHI-THT I TATHEAT A+ (AfAr = wr [ve) FfRew, 1992 F
ST | e aR=TeHr F Gt @ o gag wiear / sfeeiat F aafes AT i e
T o TorT U el sr=eor-Higar TR a7 39 oA e e F qHe 39 AqHIET & (o7 e qd
FAM

fRrerer AT swTar 7w A Rt #1 aqures gRtaa wam:

(i) Fatate & "@dted oo, syt amds, smmawr o, sfagfa = afgg g g
Hrard, gl e et w1 ey, areq-aaar sEqad w1 vad, [aen firosiaie sEr
THANT AGTILAT T [erreer, Faer oret it 99 a9 T I qHeT F F AHET,
fraer oifer e [ afmmemt F adt s siate P, fur sfafag, 1938 qor
a7 AfFamE siw B arterer (e @R, s = a9 ™ fRanfRge s
CIECET

(ii) aifereftemeat sfw awaTeant £ et o vHr [t F dveon, qrar o F«qty F arr
TG & | TATH T AT wm

Sfraw, QAT oar FEareeT ST AT FA AT SHTRAT Jigd AT SRl A e gy
FoTeEIRd fAaer fa &1 Fwrateaa fFaer afafa g BT srom a T arae o fefefa
AqH it [HI-aT 3fiT T4 IS F qAg § (S drATdre & GTA § AT GgAEI ST ATAN )
ey iy mefre o

(F) Strae frrRar:
i, afaEar it S AT F o H TeTag T HAETT W a9 A Aidhs
i.  TATIATT T I ATEqtad® A
iii.  TATIATET IcATE AT FAEaear / A ror A= Yartg T areatas s
iv. T — TATIATIT ST qTeqtas e
v.  ATEq(a® TR aATH TATGATT TTqwhel SteraT Traars
vi. T TS ST Sqaad it Rt

(@) IASTHT STqaT TATEeT ST AGHTT FIA a7 THTRAT qigd AT SHTHRAT (FFETT i 2ot
T MW):
i.  gATETET STREH A F7 96 T a9 aredrad 2, oS gt AS A gl af 396
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INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY OF | NDIA
NOTIFICATION
Hyderabad, the 1st August, 2016
Insurance Regulatory and Development Authority of hdia
(Investment) Regulations, 2016

F. No. IRDAI/Req/22/134/2016.4n exercise of the powers conferred by clause hsection(2) of Section
114A read with Section 27, 27A, 27B, 27C, 27D aBdof the Insurance Act, 1938 (4 of 1938), the Adthoin
consultation with the Insurance Advisory Committesreby makes the following Regulations.

1. Short title and commencement

1. (1) These regulations may be called the InsuraRegulatory and Development Authority of Indiavéistment)
Regulations, 2016

(2) They shall come into force on the dattheir publication in the Official Gazette
2. Definitions
In these regulations, unless the context othervégeaires
(@) “Act’ means the Insurance Act, 1938 (4 of 1938)

(b)“ Accretion of fund$ means investment income, gains / loss on salefrestion of existing investment and operating
surplus

(c) “Accounting Standard (AS) means applicable Accounting Standard or &mdiAccounting Standard (Ind AS) as
issued by the Institute of Chartered Accountantidia and notified by the Central Government untter Companies
Act, to the extent recognized under the IRDAI (Brafion of Financial Statements and Audit Repogy&ations, issued
in that behalf

(d) “Approved Investmentameans Investments made as per Regulation 3 (d)(apread with Schedule | and Schedule
I of this regulation.

(da) “Assets” means assets in India, held by amutasin accordance with the provisions of Sectidno8 the Act

(e) “Authority” means the Insurance Regulatory and Developmettdity of India established under sub-sectiondtl)
section 3 of the Insurance Regulatory and Developrathority Act, 1999 (41 of 1999)

() “Financial Derivative$ means a derivative as defined under clause (dcyexrtion 2 of the Securities Contracts
(Regulation) Act, 1956, and includes a contractolhilerives its value from interest rates of undagdydebt securities
and such other derivative contracts as may be Ktipd by the Authority, from time to time

(9) “Group’ means: two or more individuals, association oflividuals, firms, trusts, trustees or bodies cogder or any

combination thereof, which exercises, or is esghigld to be in a position to exercise, significarftuence and / or
control, directly or indirectly, over any associae defined in Accounting Standard (AS), body c@eo firm or trust, or

use of common brand names, Associated personsayabearstipulated by the Authority, from time toetjrhy issuance of
guidelines under these regulations

Explanation: Use of common brand names in conjonctvith other parameters of significant influengeld or control,
whether direct or indirect shall be reckoned fotatenination for inclusion as forming part of theogip or otherwise.

(h) “Infrastructure facility” means, the Harmonized Master list of Infrastructure sub-sect®ras per Gazette
Notification Dt. 14' October, 2014 of Department of Economic Affairs,amended from time to time, and shall also
include the following:

1. aroad, including toll road, a bridge or a rail sg;

2. a highway project including other activities beiag integral part of the highway project;
3. aport, airport, inland waterway or inland port aresociated railway sidings;
4

a water supply project, irrigation project, wataeatment system, sanitation and sewersyggtem or solid waste
management system;
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5. telecommunication services whether basic or cellulzcluding radio paging, domestic satellite segvi(i.e., a
satellite owned and operated by an Indian compaory providing telecommunication service), network of
trunking, broadband network and internet services;

an industrial park or special economic zone;
generation or generation and distribution of povfleoth conventional and non-conventional);

transmission or distribution of power by laying atwork of new transmission or distribution lineglirding
telecom towers;

9. construction relating to projects involving agrogmessing and supply of inputs to agriculture;

10. construction for preservation and storage of prmess agro-products, perishable goods such as fruits,
vegetables and flowers including testing facilifiesquality;

11. construction of educational institutions and hoalsit
() “ Investment Assetanean all investments made out of:
(1) in the case of Life Insurer

(i) shareholders’ funds representing solvency margion-unit reserves of unit linked insurance business,
participating and non-participating funds of polleylders, funds of variable insurance products idahg
One Year Renewable pure Group Term Assurance Bss{@'RGTA) at their carrying value

(i) policyholders’ funds of Pension, Annuity business &roup business including funds of variable imsice
products at their carrying value

(iii) policyholders’ unit reserves of unit linked insucarbusiness including funds of variable insuranaapcts
at their market value as per guidelines issued utitlese regulations, from time to time

(2) in the case of General Insurer including arnuires carrying on business of re-insurance or heattburance

or in case of a branch of a foreign company engaigdtie business of re-insurance, funds maintaineits head
office account, shareholders’ funds representingestcy margin and policyholders’ funds at their gang value

as shown in its balance sheet prepared in accordamith any regulations issued in that behalf foe time being in
force, by IRDAI (Preparation of Financial Statengeand Auditors’ Report of Insurance Companies) Reiguns

() Money Market Instruments

Money Market Instruments shall comprise of Sharhtenvestments with maturity not more than one yeamprising of
the following instruments:

1. Certificate of deposit rated by a credit ratiagency registered under SEBI (Credit Rating Ages)dRegulations, 1999
. Commercial paper rated by a credit rating ageragistered under SEBI (Credit Rating Agencies)uRadmpns, 1999

. Reverse Repo

. Treasury Bills (including Cash Management Bills)

. Call, Notice, Term Money

. CBLO as per Schedules | and Il of these Regulati

o O~ WN

7. Any other instrument as may be prescribed byAtitaority

(k) “Promotef means a promoter as defined under Regulation R (§) of IRDAI (Issuance of Capital by Indian
Insurance Companies transacting life insurance hess) Regulations

() “ Principal Officer” means any person connected with the managemeat afsurer or any other person upon whom
the Authority has served notice of its intentiotreating him as the principal officer thereof.

(m) All words and expressions used herein and efined but defined in the Act or in the Insuranag®atory and
Development Authority Act, 1999 (41 of 1999) oaity Rules or Regulations made thereunder, shalk hg meanings
respectively assigned to them in those Acts ordRui®Regulations”

3. Approved Investments
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a) No insurer shall invest or keep invested any péaitsoControlled Fund, as defined under Sec 27Adets as defined
under Sec 27 (2) of the Act, read together with S#€ of the Act, otherwise than in approved seias;tas per
Section 2(3) of Insurance Act, 1938, as amended fime to time and in any of the followiagproved investments
namely:—

1. debentures secured by a first charge on any imnaegaoperty plant or equipment of any company tiias paid
interest in full

2. debentures secured by a first charge on any immevaioperty, plant or equipment of any company whedther the
book value or the market value, whichever is le§such property, plant or equipment is more thameée times the
value of such debentures

3. first debentures secured by a floating charge dritalassets of any company which has paid dividesmdits equity
shares

4. preference shares of any company which has paideatids on its equity shares for at least two couee years
immediately preceding

5. equity shares of any listed company on which nsg than ten percent dividends have been paid fdeast two
consecutive years immediately preceding

immovable property situated in Indigrovidedthat the property is free of all encumbrances;

loans on policies of life insurance within theirmnder values issued by him or by an insurer wHassiness he has
acquired and in respect of which business he hasrasd liability;

8. Fixed Deposits with banks included for the timenen the Second Schedule to the Reserve Bankliaf Act, 1934
(2 of 1934) and;

such other investments as the Authority may, bificaiton in the Official Gazette, declare to bepkpved Investments.
b) In addition the following investments shalldeemedis Approved Investments

1. All rated debentures (including bonds) and otheteda & secured debt instruments as per Note apperoed
Regulations 4 to 9. Equity shares, preference shanal debt instruments issued by All India Finahlgiatitutions
recognized as such by Reserve Bank of India —timesds shall be made in terms of investment pglidgielines,
benchmarks and exposure norms, limits approvetidBoard of Directors of the insurer.

2. Bonds or debentures issued by companies, ratetbs®than AA or its equivalent and Al or equivatatings for
short term bonds, debentures, certificate of dapasid commercial papers by a credit rating agemegjstered
under SEBI (Credit Rating Agencies) Regulations9199

3. Subject to norms and limits approved by the BodrBicectors of the insurer’s deposits [includingéd deposits
as per Regulation 3 (a) (8)] with banks (e.g. imreat account, call deposits, notice deposits, iiedte of deposits
etc.) included for the time being in the Seconde8uale to Reserve Bank of India Act, 1934 (2 of 1984
deposits with primary dealers duly recognized bgdRee Bank of India as such.

4. Collateralized Borrowing & Lending Obligations (CBI). created by the Clearing Corporation of India Ladd
recognized by the Reserve Bank of India and exposuiGilt, G Sec and liquid mutual fund forming tpaf
Approved Investments as per Mutual Fund Guidelisssed under these regulations and money marke&timsnt
/ investment.

5. Asset Backed Securities with underlying Housingndoar having infrastructure assets as underlyingdefined
under ‘infrastructure facility’ in Regulation 2 (lgs amended from time to time.

6. Commercial papers issued by All India Financialtingions recognized as such by Reserve Bankdi Inaving
a credit rating of A1 by a credit rating agencygigtered under SEBI (Credit Rating Agencies) Repria 1999

7. Money Market instruments as defined in Regula¢h of this Regulation, subject to provisions gfpeoved
investments.

Explanation: All conditions mentioned in the ‘notgspended to Regulation 4 tesBall be complied with.

c) The board of the insurer, to comply with the primris ofSection 27A (2) (ii)of the Act, may delegate to Investment
Committee, for investments already made and théirm@ance of such investments from controlled fuladdets, in
otherwise than in an approved investments, andlinndlia Financial Institutions recognized as subly RBI for
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investments carrying a rating of less than AA amthd part of Approved Investment. The investmeminaittee shall
be responsible for the details, analysis and reviéwon-performing assets of investments on a gugrperiodicity.
The insurer shall report compliance of this proeisito the Authority through Form 4.

d) Unless specifically permitted by the Authority, ineestment shall be made in any entity not formedeu laws
relating to companies in India and in any privait@ited company or one person company or a compamyefd under
section 8 of the Companies Act, 2013 or erstwheéleiSn 25 of the Companies Act, 1956.

4. Regulation of Investments — Life Insurer
A life insurer, for the purpose of these Regulajoshall invest and at all times keep invested Itlvestment Assets
forming part of the Controlled Fund as under:

a. all funds (excluding Shareholders’ funds held belysolvency margin, held in a separate custody act)oof
Life insurance business and One Year Renewable @uwap Term Assurance Business (OYRGTA), and non-
unit reserves of all categories of Unit linked lifisurance business, as per Regulation 5

b. all funds of Pension, Annuity and Group Business dafined under Regulation 2 (1)(e) of IRDAI (Actla
Report and Abstract for life insurance businesgjuRations] as per Regulation 6; and

c. the unit reserves portion of all categories of Uimiked funds, as per Regulatioh 7

5. Without prejudice to Sections 10 (2AA), 27 or 27Ahe Act and any provisions of these Regulatiensyy insurer

carrying on the business of Life Insurance, shalkeist and at all times keep invested its Investissits as defined

in Regulation 4 (a) (other than funds relating terBion & General Annuity and Group Business and nasierves of

all categories of Unit Linked Business) in thedaling manner:

No Type of Investment ;g;cﬁgt%gne 42) funds as undar

0] Central Government Securities Not less than 25%

(ii) Central Government Securities, State GovernnSaturities or Other Approved SecuritiedNot less than  50%(incl (i

above)

(iii) Approved Investments as specified in Regulatiora)3 (p) and Other Investments adNot exceeding 50%

specified in Section 27A (2) and Schedule | toehRsgulations, (all taken together)

subject to Exposure / Prudential Norms as specifiddegulation 9: Not exceeding15%
(iv) Other Investments as specified in Section 27 As(®)ject to Exposure / Prudential Norms

as specified in Regulation 9:

v) Investment in housing and infrastructure by whgubscription or purchase of:

A. Investment in Housing Total Investment in housing and
a. Bonds / debentures of HUDCO and National HousingBa infrastructure (i.e.,) investment
b. Bonds / debentures of Housing Finance Companidsereitiuly accredited by in categories (i), (ii), (iii) and
National Housing Banks, for house building actasti or duly guaranteed by(iv) above taken together shall
Government or carrying current rating of not leban ‘AA’ by a credit rating agency not be less than 15% of the fund
registered under SEBI (Credit Rating Agencies) Reiqns, 1999 under Regulation 4(a)
c. Asset Backed Securities with underlying housingdpaatisfying the norms specified
in the guidelines issued under these regulatioomftime to time.
B. Investment in Infrastructure
(Explanation: Subscription or purchase of Bonds ébBntures, Equity and Asset
Backed Securities with underlying infrastructuresets would qualify for the purpose
of this requirement.
‘Infrastructure facility’ shall have the meaning agven in Regulation 2 (h) as
amended from time to time
Note:  Investments made under category (i) and (ii) veboay be considered as
investment in housing and infrastructure, providee respective government issyes
such a security specifically to meet the needsmyf af the sectors specified as
‘infrastructure facility’
6. Without prejudice to Sections 10 (2AA), 27 or 2TAhe Act and any provisions of these Regulatia@syeinsurer

carrying on Pension, Annuity and Group Businessdesned under Regulation 2 (1) (e) of IRDAI (ActalbReport
and Abstract for life insurance business) Regutadjcshall invest and at all times keep investednit@stment Assets
of Pension, Annuity and Group business in the fallg manner:


Deepesh
Highlight


[9F 1l —'vs 4] HRA <! TS STHEROT 61

Percentage to  funds  under

No Type of Investment Regulation 4(b)

0] Central Government Securities Not less than 20%

(i) Central Government Securities, State Governgecurities or Other Not less than 40%
Approved Securities (incl (i) above)

(iii) Balance to be invested in Approved Investragas specified in ScheduléNot exceeding 60%

I, subject to Exposure / Prudential norms as spetiih Regulation 9.

Note: For the purposes of this regulation no investmaliing under ‘Other Investments’ as specified un8ection 27A

(2) shall be made

7. Unit Linked Insurance Business
a. Without prejudice to Sections 10 (2AA), 27 or 2TAhe Act and any provisions of these Regulatiomsyeinsurer
shall invest and at all times keep invested itsesgafed fund(s) under Regulation 4(c) (with undedysecurities at
custodian level) of Unit linked business as pertgrat of investment offered to and subscribed tahgy policy-
holders where the units are linked to categorieassiets which are both marketable and readily eadilie within the
approved pattern as per the product regulations.
However, the investment in Approved Investment sbtabe less than 75% of such fund(s) in eacthssgregated
fund”
a. All prudential and exposure norms under Regulafipshall be applicable at the level of individuabsegated fund
at SFIN level
b. Insurer shall, as per circular / guidelines issuefidpm time to time, disclose on their website, th@mimum
information required for the benefit of policyhotde
8. Regulation of Investments - General Insurer incluaj an insurer carrying on business of re-insuranag health
insurance
Without prejudice to Sections 10 (2AA), 27, or 2fBhe Act and any provisions of these regulati@rsinsurer
carrying on the business of General Insurance iditig an insurer carrying on business of re-insurarr health
insurance shall invest and at all times keep ire@g#s investment assets in the manner set outvbelo
No Type of Investment Percentage of Investment Assets
0] Central Government Securities Not less than 20%
(i) Central Government Securities, State Governmgecurities or| Not less than 30%(incl (i) above)
Other Approved Securities
(iii) Approved Investments as specified in Regulatia),Jl§) and Other| Not exceeding 70%
Investments as specified in Section 27A (2) aneédidé Il to these
Regulations, (all taken together) subject to ExpestPrudential
Norms as specified in Regulation 9: Not more than 15%
(iv) Other investments as specified in Section 27A ¢8pject to
Exposure / Prudential Norms as specified in Redguia®:
(v) Housing and loans to State Government for Housing &ire

Fighting equipment, by way of subscription or pursé of:
A Investments in Housing Total Investment in housing and infrastructure.().¢
a. Bonds / Debentures issued by HUDCO, National HauBiank | investment in categories (i), (ii), (iii) and (i@bove
taken together shall not be less than 15% of [the

b. Bonds / debentures of Housing Finance Companiégreduly Investment Assets

accredited by National Housing Bank, for house diog
activities, or duly guaranteed by Government or rgag
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No

Type of Investment Percentage of Investment Assets

current rating of not less than ‘AA’ by a credittiry agency
registered under SEBI (Credit Rating Agencies) Raguns,
1999

c. Asset Backed Securities with underlying Housingn$oa
satisfying the norms specified in the Guidelinesiésl under
these regulations from time to time.

B. Investment in Infrastructure

(Explanation: Subscription or purchase of BondshBetures,
Equity and Asset Backed Securities with underlying
infrastructure assets would qualify for the purposé this
requirement.

‘Infrastructure facility’ shall have the meaning agiven in
Regulation 2 (h) as amended from time to time.

Note: Investments made under category (i) and (ii) abmay be
considered as investment in housing or infrastrietas the
case may be, provided the respective governmamtdssuch 4
security specifically to meet the needs of anyhef gectors
specified as ‘infrastructure facility’

“Note — For the purpose of Regulations 4 to 8

1.

Applicability of Pattern of Investment

Pattern of Investment will not be applicable foraBholders’ funds held in business beyond requset/ency
margin, and not taken in calculation of solvencyrgima Such excess shall be:

i. made after fully complying with investment in CahtGovernment Securities, State Government and rOthe
Approved Securities and in Housing & Infrastructimgestments from funds representing solvency margi

ii. such excess of Shareholder’s funds, held beyoneis® Margin requirement, shall be held in a sepaustody
account with identified scrips

iii. such excess funds shall be determined only aftarafial Valuation, certified by Appointed Actuaryda such
valuation is filed with the Authority.

iv. such transfer made between quarters, shall befigzttby the Concurrent Auditor to have compliechvgbints (i),
(i) and (iii) above

v. Exposure Norms of ‘investee company’, ‘group’, imater group’ and ‘industry sector’ shall be applida to both
funds representing solvency margin [FRSM] and fumelsl in excess of required solvency margin.

All investment in assets or instruments, whichaagable of being rated as per market practiceldt®made on the
basis of credit rating of such assets or instrureeio approved investment shall be made in instnisnéf such
instruments are capable of being rated, but areratad

3. The rating should be done by a credit rating agemgjistered under SEBI (Credit Rating Agencies)uRegns, 1999

Corporate bonds or debentures rated not less thAnoAits equivalent and Al or equivalent ratings hort term
bonds, debentures, certificate of deposit and camialepaper, by a credit rating agency, registeradder SEBI
(Credit Rating Agencies) Regulations, 1999 woulddresidered as ‘Approved Investments’

. The rating of a debt instrument issued by All Ingilaancial Institutions recognized as such by Rilsbe of ‘AA’ or

equivalent rating. In case investments of this grade not available to meet the requirements of itheesting
insurance company, and Investment Committee ointhessting insurance company is fully satisfied ahibe same,
then, for the reasons to be recorded in the Investn©ommittee’s minutes, the Investment Commiteeapprove
investments in instruments carrying current ratioignot less than ‘A+’ or equivalent as rated by iedit rating
agency, registered under SEBI (Credit Rating AgesjciRegulations, 1999, would be considered as ‘@ymd
Investments’
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6. Approved Investments under regulations 5, 6, 7&mdhich are downgraded below the minimum ratingspribed or
not continuing to satisfy dividend criteria shouted automatically re-classified under ‘Other Inveshts’ and
specifically identified under a category which dhm valued at marked to market on a quarterly bafir the purpose
of pattern of investment.

7. Investments in equity shares listed on a registesdk exchange should be made in actively tradedl lauid
instruments viz., equity shares other than thosinel@ as thinly traded as per SEBI Regulations guitelines
governing mutual funds issued by SEBI from tintée

8. (a) Not less than 75% of investment in debt instnts (including Central Government Securities, &S@bvernment
Securities or Other Approved Securities) in theecéife insurer and not less than 65% of investmerdebt
instruments (including Central Government Secusijtietate Government Securities or Other Approvedriies)
in the case of General Insurer including an insucarrying on business of re-insurance or healthunasce - shall
be in sovereign debt, AAA or equivalent ratinglorg term and sovereign debt, A1+ or equivalentdbort term
instruments. This shall apply at segregated funid(spse of Unit linked business

Note: In calculating the 75% in the case of Lifsurers and 65% in the case of General Insurer iditig an
insurer carrying on business of re-insurance orlttemsurance, of investment in ‘Debt’ instrumenitsjestment in
() Reverse Repo with corporate bond underlying BBpk Fixed Deposit (c) Investment in Promoter Grou
Mutual Fund(s) and un-rated Mutual funds, shall hetconsidered both in numerator and denominator

(b) Not more than 5% of funds under Regofad (a) and Regulation 4 (c) in debt instrumemslgding Central
Government Securities, State Government Secudti€ther Approved Securities) in the case of lifsurer and
not more than 8% of investment in debt instruméntduding Central Government Securities, State €&orent
Securities or Other Approved Securities) in theecakGeneral Insurer including an insurer carrying business
of re-insurance or health insurance — shall havating of A or below or equivalent rating for longrm

(c) No investment can be made in other investsnout of funds under Regulation 4 (b)

(d) Investments in debt instruments rated A8A minus) or below for long term and below Alequivalent for short
term debt instruments shall form part of Other stvgents

9. Notwithstanding the above, it is emphasized thahgashould not replace appropriate risk analysisglananagement
on the part of the Insurer. The Insurer should amtdrisk analysis commensurate with the compleaitythe
product(s) and the materiality of their holding, @vuld also refrain from such investments

9. Exposure / Prudential Norms

Without prejudice to anything contained in Secti@Q&AA), 27, 27A, 27B and 27C of the Act evemyrarsshall limit its
investment of controlled funds / all assets astperfollowing exposure norms:

A. Exposure norms for:

1. (a) all funds of Life insurance business and OnarYRenewable pure Group Term Assurance BusinesRGTA),
and non-unit reserves of all categories of Unikéd life insurance business

(b) all funds of Pension, Annuity and Group Busingss defined under Regulation 2 (1) (e) of IRDAtt(arial
Report and Abstract for life insurance businesgjuRaions]

(c) the unit reserves portion of all categorieslfit linked funds, as per Regulation dfe, Pension, Annuity and
Group business and each segregated fund within Unked Insurance business (except for promotemugro
exposure)

2. General insurance business,
3. Re-insurance business
4. Health insurance business

for both Approved Investments as per Regulatiom)3 $chedule | and Schedule Il of these Regulagtiand Other
Investments as permitted under Section 27A (2) bkads under.

B. The maximum exposure limit for a single ‘inve'stmmpany (equity, debt and other investmentsntaégether) from
all investment assets under point (A.1.a, A.1.b,cAall taken together), (A.2), (A.3) and (A.4) tamed above, shall
not exceed thidwer of the following;
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(i) an amount of 10% of investment assets as underl®egu2 (i) (1), Regulation 2 (i) (2) excludingifavalue
change of investment assets under Regulation 4 (@), and Regulation 2(i)

(i) anaggregateof amount calculated under point @)d (b) of thefollowing table

Type of Investment

@)

Limit for ‘Investee Company

)

Limit for the entireGroup of the
Investee Company

@)

Limit for Industry Sectorto
which Investee Company
belongs

(4)

a. Investment in ‘Equity’,
Preference Shares,
Convertible Debentures

10%* of Outstanding Equity
Shares (Face Value)

or

10% of the amount under
point A.1.(a) or A.1.(b) or
A.1.(c) [segregated fund]
above considered separately
in the case of Life insurers /
amount under A.2 or A.3 or
A.4 in the case of General
Insurer including an insurer
carrying on business of re-
insurance or health
insurance

whichever is lower

b. Investment in Debt (incl.
CPs) / Loans and any
other permitted
Investments as per Act
Regulation other than
item ‘a’ above.

10%* of the Paid-up Share
capital, Free reserves
(excluding revaluation
reserve) and Debentures /
Bonds (incl. CPs) of the
‘Investee’ company

or

10% of the amount under
point A.1.(a) or A.1.(b) or
A.1.(c) [segregated fund]
above considered separately
in the case of Life insurers /
amount under A.2 or A.3 or
A.4 in the case of General
Insurer including an insurer
carrying on business of re-
insurance or health
insurance

whichever is lower

Not more than 15% of the amou
under point A.l.(a) or A.l.(b) o
A.l.(c)orA2orA3orA4

Exposure to Investments made
companies belonging to Promot
Group shall be made as per Point
under notes to Regulation 9

ntnvestment by the insurer i
rany industrial sector shoul

.under point A.1.(a) or A.1.(b
:"?)r Al(c) or A2 or A3 o

“;AA

not exceed 15% of the amou

Note: Industrial Sector shal
be classified in the lines d
National Industrial
Classification (All Economig
Activities) - 2008 INIC] for all
sectors,except infrastructure
sector. Exposure shall be
calculated at Division level
from A to R. ForFinancial

and Insurance Activities
sector exposure shall be

Section level.

Exposure to ‘infrastructure
investments are subject

Note: 1, 2, 3 and 4 mentione
below

=

at

* In the case of insurers having investment asselsnthe meaning of Regulation 2 (i) (1) and Retata2 (i) (2) of the
under mentioned size, the (*) marked limit in thmowe table for investment in equity, preferencereshaconvertible
debentures, debt, loans or any other permittedstmaent under the Regulations, shall stand substtas under:

Investment assets

Limit for ‘investee’ company

Equity

Debt

Rs 250000 Crores or more

value)

15% of outstanding ecpligres (face

15% of paid up share capital, fre
reserves (excluding revaluation resery
& debentures / bonds

e)

Rs. 50000 Crores but less than ¥§

250000 Crores

value)

R4.2% of outstanding equity shares (fa

c&2% of paid up share capital, freg
reserves (excluding revaluation resery
& debentures / bonds

e)
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Investment assets

Limit for ‘investee’ company

Equity Debt
Less than Rs. 50000 Crores 10% of outstanding yghires (face 10% of paid up share capital, frge
value) reserves (excluding revaluation reserye)

& debentures / bonds

Note:
1.

Vi.

Vii.

Industry sector norms shall not apply for investteemade in ‘Infrastructure facility’ sector as dwedid under
Regulation 2(h) of this regulation as amended fitome to time. NIC classification shall not apply ittvestments
made in ‘Infrastructure facility’

Investments in Infrastructure Debt Fund (IDF), badkoy Central Government as approved by the Authoon a
case to case basis shall be reckoned for investiehfrastructure.

Exposure to a public limited ‘Infrastructure investcompany’ will be:
20% of outstanding equity shares (face value) seaaf equity (or)

20% of outstanding equity plus free reserves (@haty revaluation reserve) plus debentures / boredsen
together, in the case of debt (or)

amount under Regulation 9 (B) (i), whicheveloiser.

The 20% mentioned above, can be further increageainbadditional 5%, in case ofebtinstruments alone, with
the prior approval of Board of Insurer.

The outstanding tenure of debt instruments, beyoadxposure prescribed in the above table inrégsilation, in
an infrastructure Investee Company, should notlss than 5 years at the time of investment.

in case of Equity investment, dividend track recasdper these regulations, in the case of primaspance of a
wholly owned subsidiary of a Corporate / PSU shalbly to the holding company.

all investments made in an ‘infrastructure investeenpany’ shall be subject to group / promoter gr@xposure
norms.

An insurer can, at the time of investing, subjeagitoup / promoter group exposure norms, invesaaimum of 20%
of the project cost (as decided by a competent bofdgn Public Limited Special Purpose Vehicle (5Bhgaged in
infrastructure sector (or) amount under Regulat®iiB) (i), whichever is lower, as a part of Apprdyavestments
provided:

a. such investment is in Debt
b. the parent company guarantees the entire debt dgtéand the interest payment of SPV

c. the principal or interest, if in default and if npaid within 90 days of the due date, such debl &fe classified
under other investments.

d. the latest instrument of the parent company (ies)(have) rating of not less than AA

e. such guarantee of the parent company (ies) shooldemceed 20% of net worth of parent company (ies)
including the existing guarantees, if any, given

f. the net worth of the parent company (ies), if uedls shall not be less than Rs. 500 crores or wiieeeparent
company (ies) is listed on stock exchanges havatigmvide terminals, the net worth shall not beslésan Rs.
250 Crores

Investment Committee should at least on a halflyeperiodicity evaluate the risk of such investrseahd take
necessary corrective actions where the parent compas) is floating more than one SPV

Investment in securitized assets [Mortgaged Backedurities (MBS) / Asset Backed Securities (ABSclrity
Receipts (SR)both under approved and other investment category statlexceed 10% of Investment Assets in case
of Life companies and 5% of Investment Asset icéise of General companies. Approved InvestmeiBs / ABS
with underlying Housing or Infrastructure Assetsaltmot exceed 10% of investment assets in the oédéde
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10.

11.

12.

13.

10.

companies and not more than 5% of investment agsetse case of General companies. Any MBS / ABB wi
underlying housing or infrastructure assets, if dgnaded below AAA or equivalent, shall be reclésdifis Other
Investments.

Investment Property within the meaning of Accogntitandards, and covered under Regulation 3 (all@)l not
exceed, at the time of investment, 5% of (a) Inveist Assets in the case of general insurer an8%bpf Investment
Assets of life funds in the case of life insuremmlovable property, held as ‘investment propertglishot be for ‘self-
use’. Immovable property, for self-use, shall becpased only out of shareholders funds, and shathmly with
circular / guidelines issued.

Subject to exposure limits mentioned in the talbeva, an insurer shall not have investments of ntlea@ 5% in
aggregate of its investment assets in all compab&snging to the promoters’ group. Investment madeall
companies belonging to the promoters’ group shalt be made by way of private placement or in usdist
instruments (equity, debt, certificate of depoaitd fixed deposits held in a Scheduled CommeraakB except for
companies formed by Insurers under Note 12 to Ré¢igul 9

The exposure limit for financial and insurance wities (as per Section K of NIC classification -080as amended
from time to time) shall stand at 25% of investmassets for all insurers. Investment in HousingaRicing
Companies and Infrastructure Financing Companiesépt investment in Bonds / debentures of HUDCCB Idhd
only bonds issued by Housing Finance Companiesngaairating of not less than AAA, and investmenDabt,
Equity in dedicated infrastructure financing erggtiforming part of Infrastructure sector) shallfopart of exposure
to financial and insurance activities (as per SeatK of NIC classification — 2008)

Where an investment is in partly paid-up shares,uhcalled liability on such shares shall be addedhe amount
invested for the purpose of computing exposure sorm

Notwithstanding anything contained in Regulatio(BY where new shares are issued to the existingesiodders by
a company the existing shares of which are covbyeRegulation 3 (a) (5) and the insurer is alreadghareholder,
the insurer may subscribe to such new shgvesyidedthat the proportion of new shares subscribed lmy dioes not
exceed the proportion which the paid-up amountten ghares held by him immediately before such siptist
bears to the total paid-up capital of the companhthe time of such subscription

Investment in fixed deposit and certificate of dsipaf a Scheduled Bank, in case of life insurexald be deemed as
exposure to financial and insurance activities (@3 Section K of NIC classification - 2008). Nodstment in
deposits including FDs and CDs in financial indtibms falling under Promoter Group shall be madevdstment in
FDs shall not exceed either 3% of controlled fumchot more than 5% of respective fund size [PengicGeneral
Annuity Fund and Unit linked fund(s) at SFIN leyeilhichever is lower, in the case of Life Insurarsl 15% of
Investment Assets as per Regulation 2 (i) (2) énctlise of General Insurer including an insurer garg on business
of re-insurance or health insurance

Note: Fixed Deposits as permitted under this Regulakept as ASBA (Application Supported by Blocked Athou
deposit, including FDs with Banks falling under firemoter group of the Insurer, or otherwise, shmlexcluded in
computation of limits mentioned above. FDs of Bamkder Promoter Group, earmarked for complying wNBBA
requirement, will be part of exposure to Promoteop.

An insurer shall not out of the controlled fundskats invest or keep invested in the shares omdates of any one
company more than the exposure prescribed in Régnl® aboveprovidedthat nothing in this regulation shall
apply to any investment made with the previous eygdrof the Board of the Authority by an insureging a
company with a view to forming a subsidiary compeanyying on insurance / re-insurance business.

The investee company debt exposure, in HousinghEm&ompanies, rated not less than AA+, shall be @p% of
paid-up share capital, free reserves (excludingaheation reserve) and debentures / bonds (incl. JGi*samount
under Reg. 9(B)(i) whichever is lower. The 20%tlmentioned herein can be further increased bydditional 5%
with the prior approval of Board of Insurer. All gasure norms applicable to group, promoter grouplishe
applicable to all investments made in a HousingaRite Company

Returns to be submitted by an Insurer

Every insurer shall submit to the Authority thddaling returns (in physical / electronic mode) viitlsuch time, at such
intervals duly verified/certified in the manneriadicated there against.
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No Form Description Periodicity of | Time .“m.'t for Verified / Certified by
Return submission
1 Form 1 Statement of Investment and Quarterly Within 30 days of the Principal Officer / Chief
Income on Investment end of the Quarter of Investment / Chief of
(Finance)
2 Form 2 Statement of Downgraded Quarterly Within 30 days of the Principal Officer / Chief
(Part A, B, C) | Investments, Details of Rated end of the Quarter of Investment / Chief of
Instruments (Finance)
3 Form 3A Statement of Investments Assets Quarterly Within 30 days of the Principal Officer / Chief
(Part A, B, C, | (Life Insurers) end of the Quarter of Investment / Chief of
D,E) (Finance)
4 Form 3B Statement of Investment As Quarterly Within 30 days of the Principal Officer / Chief
(Part A, B) (General Insurer including a@j end of the Quarter of Investment / Chief of
insurer carrying on business of re- (Finance)
insurance or health insurance)
5 Form 4 Exposure / Prudential and other | Quarterly Within 30 days of the Principal Officer, Chief
(Part A) Investment Norms — Compliance end of the Quarter of (Investments), Chief g
Certificate (Finance)
Chief Risk Officer
6 Form 4 Internal / Concurrent Auditor's Quarterly Within 30 days of the Internal / Concurrent
(Part B) Certificate on Investment Risk end of the Quarter Auditor appointed under
Management Systems - this regulation
Implementation Status
7 Form 4A Statement of Investment Subject|t®@uarterly Within 30 days of the Principal Officer / Chief
(Part A, B, Exposure Norms — Investee end of the Quarter of Investment / Chief of
C,D) Company, Group, Promoter (Finance)
Group, Industry Sector
8 Form 5 Statement of Investment Quarterly Within 30 days of the Principal Officer / Chief
Reconciliation end of the Quarter of Investment / Chief of
(Finance)
9 Form 6 Certificate under Sec 27A (5) Quarterly thivi 30 days of the Chairman, Director 1,
end of the Quarter Director 2, Principal
Officer
10 Form 7 Statement of Non-Performing Quarterly Within 30 days of the Principal Officer / Chief
Assets end of the Quarter of Investment / Chief of
(Finance)
Note:
1. The Internal / Concurrent Audit Report of the poaid quarter with comments of Audit Committee ofBbard, on

‘very serious’, ‘serious’ points (as per the Guidannote on Internal / Concurrent Audit of Investinfeimctions of
Insurance Companies, issued by the Institute ofri@hed Accountants of India) in the report, and tgta of
implementation of Audit committee recommendaticall 4be filed with the Authority along with currequarter

returns

All returns for the quarter ending March shall bied within the period stipulated above based oovsional figures
and later re-submitted with Audited figures withis days of adoption of accounts by the Board oé&ors.

11. Power to call for additional information

=

The authority may, by general or special order,uieg from the insurers such other information irclsumanner, intervals
and time limit as may be specified therein.

12. Duty to Report extraordinary events affecting thevestment portfolio

Every insurer shall report to the Authority forthiii the effect or the probable effect of any e¢emting to its knowledge,
which could have material adverse impact on thestment portfolio and consequently on the secwofityolicy-holder
benefits or expectations.
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13. Provisions on Investment Management
A. Constitution of Investment Committee

1. Every insurer shall constitute an Investment @ittee which shall consist of a minimum of two eapeutive
directors of the Insurer, the Chief Executive @fficChief of Finance, Chief Risk Officer, Chieflofestment
division, and the Appointed Actuary. The Board e tnsurer shall ensure that Chief of Finance, Cldé
Investment and the Chief Risk Officer, shall fulfie minimum qualification requirements specified the
regulations / guidelines issued by the Authoritye Hecisions taken by the Investment Committeésha¢corded
and be open to inspection by the officers of thindvity.

B. Investment Policy

1. Every Insurer shall draw up, an Investment Bo(i®) (fund wise IP in the case of Unit Linkedurence Business)
and place the same before its Board of Directorstfoapproval.

2. Every insurer shall have a model code of condagbrevent insider / personal trading of Officensvolved in
various levels of Investment Operations in comgigawith SEBI (Prohibition of Insider Trading) Regtibn, 1992
as amended from time to time and place the sanoeebie$ Board of Directors for its approval.

3. While framing the Investment Policy, the Bostndll ensure compliance with the following:

(i) Issues relating to liquidity, prudential norms, egpre limits, stop loss limits including securitieading,
management of all investment risks, managementsséts liabilities mismatch, Scope of Internal or
Concurrent audit of Investments, criteria form emgianent and review of investment brokers, investmen
statistics and all other internal controls of in#@ent operations, the provisions of the Insurance A938
and IRDAI (Investment) Regulations, Guidelines @irdulars made there under

(i) Ensuring adequate return on policyholders and shalders’ funds consistent with the protection, safe
and liquidity of such fund(s).

4. The investment policy of Life, General Insureluding an insurer carrying on business of re-i@siwce or health
insurance, as approved by the Board shall be imptdged by the investment committee. The Board shaéw on
a quarterly basis the monitoring of fund wise amdréspect of each product (both participating angnn
participating products in the case of life insurgtise following minimum:

(a) Life Insurers:
i. new business scale planned versus actual at thete period1 to maturity
ii. expenses projected versus actual
iii. persistency / renewal premium streams projecteduseactual
iv. claims - projected versus actual
v. actual yield versus projected yield or returns
vi. action plan and follow up status

(b) General Insurer including an insurer carryingn dusiness of re-insurance or health insuranceliteg of
business level):

i. gross level of premium income projected vs acti@a@with reasons for negative growth if any
ii. steps to correct the business achieved as plarmedse of under achievement of gross written premiu
iii. underwriting results planned vs achieved along wéthisons for negative deviations

iv. claims outgo projected versus actual - major reasfor increase / decrease in loss ratio and cofikect
steps planned for future

v. expenses including acquisition cost planned vsastun case of excess over permitted limits, reaador
such excess along with plan to comply limits

vi. overall incremental investments projected vs actualason for deviation from the planned accretiom
steps planned to correct the trend if the samegative
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5. The Board shall review the investment policy asémplementation on a half-yearly basis or atlsshort intervals
as it may decide and make such modification toirfkiestment policy as is necessary to bring it ire livith the
investment provisions laid down in the Act and Ratns made there under, keeping in mind protectd
policyholders’ interest and pattern of investmeaitdldown in these regulations or in terms of theeagent
entered into with the policyholders in the casemit linked insurance business.

C. Investment Operations

1. The funds of the insurer shall be invested @nttinued to be invested in equity shares, eqeigted instruments
and debt instruments rated as per Note below Réiguka4 to 8 by a credit rating agency, registetedler SEBI
(Credit Rating Agencies) Regulations, 1999. Ther8ahall lay down norms for investing in ‘Other &siments’
as specified in section 27A(2) of the Insurance ABB8 by the investment committee, taking intoat the
safety and liquidity of the policyholders’ fundsdgprotection of their interest.

2. As required under Chapter Il, Regulation 7 (8) ©f IRDAI (Registration of Indian Insurance Comijes)
Regulations, to ensure proper internal control n¥éstment functions and operations the insurerlstiabrly
segregate the functions and operations of front, amd back office (as provided in the Guidance woténternal /
Concurrent Audit of Investment functions of Insewe&Companies issued by the Institute of Chartemméntants
of India) and no function falling under Front, Mahd Back Office Investment function(s), shall besaurced.
Also, the primary data server of the computer aggilon used for investment management shall remviéhin the
country.

3. The Board of the Insurer shall appoint a Custodio carry out the custodial service for its Inwesnts, who shall
not be an entity under its promoter ‘Group’ unlgesmitted otherwise by the Authority.

D. Risk Management Systems and its Review

1. The Board shall implement the Investment Riakdgement Systems and Process, mandated by therifutiihe
implementation shall be certified by a Charteredcéuntant firm, as per the procedure laid down ire th
“Guidance note on Review and Certification of Inwesnt Risk Management Systems and Process of htsura
Companies”, issued by the Institute of ChartereddAmtants of India, as amended from time to time.

2. The Investment Risk Management Systems and sBraball be reviewed once in two financial yearssoch
shorter frequency as decided by the Board of tkarkr (the gap between two such audits should eahbre than
two years), by a Chartered Accountant firm and tlile certificate issued by such Chartered Accountaith the
Authority along with the first quarter returns.

3. The appointment of Chartered Accountant firm certify implementation and review of InvestmentkRis
Management Systems and Process shall be as peirtéar issued under these regulations.

E. Audit and Reporting to Management

1. Every Insurer shall constitute an Audit Comneitigf the Board, headed by an individual, as per HRBAI
Corporate Governance Guidelines and such persaal| bt be the Chairman of Investment Committee.

2. The Insurer shall have the investment transasticovering both Shareholders and Policyholdersi$une audited
through Internal or Concurrent Auditor as per thiecalar issued under this regulation.

3. The quarterly internal / concurrent audit repacbvering investments of both shareholders as agefiolicyholders,
shall be as per the “Guidance note on Internal /nCarrent Audit of Investment functions of Insurance
Companies” issued by the Institute of Charteredodedants of India, as amended from time to time.

4. The Details of Investment Policy, implementasitaiius of Investment Risk Management Systemsracdd? or its
review shall be made available to the internal oncurrent auditor. The auditor shall comment on lienpentation
status, review and its impact on the investmentatjpas, systems and process in their report tplaeed before
the Board’s Audit Committee.

5. The Statutory Auditor of the Insurer shall, oguarterly basis, confirm compliance to Regulati®{B)(4)(a,b) and
such confirmation, shall be filed by the insuresrad with periodical investment returns.

F. Category of Investments

1. Every Insurer shall invest its controlled fund aafided under Section 27A / all assets as definatbiuSection
27(2) of the Insurance Act, 1938 as amended from to time, only within the exhaustive categorineéstments
listed in the guidelines issued by the Authority.
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G. Others

1. The Authority may call for further informatioro time to time from the insurer as it deems neagsand in the
interest of policyholders and issue such directitmthe insurers as it thinks fit

14. Miscellaneous.

1. Accounting of Investments shall be as per tlsairance Regulatory and Development Authority (Praten of
Financial Statements and Auditor's Report of Insuoe Companies) Regulations and Valuation of Asdei be
as per guidelines issued under these regulaticors fime to time.

2. The Board of the Authority may, by any generapecial order, modify or change the applicatidnregulations
(4), (5), (6), (7), (8), (9) and (10) to any insueither on its own or on an application madetto i

15. Dealing in Financial Derivatives

1. Every Insurer carrying on the business of iifsurance or general insurance or health insurabcsiness may
deal in financial derivatives only to the extentrpited and in accordance with the guidelines issby the
Authority in this regard from time to time.

16. Repeal and Savings

(@ On and from the commencement of these regokgtithe Insurance Regulatory and Development Aitthor
(Investment) Regulations, 2000 shall stand supexdsed

(b) In respect of anything done or omitted to b@elor omitted to be done prior to the commencerénhese
regulations, they shall continue to be governednsyrance Regulatory and Development Authority éstment)
Regulations, 2000

17. Power to remove difficulties and issue clarificatie

In order to remove any doubts or the difficultibsitt may arise in the application or interpretatiof any of the
provisions of these regulations, the ChairpersothefAuthority may issue appropriate clarificatiomsguidelines as
deemed necessary

Schedule |
Life insurers
(See Regulation 4 to 7)
A. List of Approved Investments
‘Approved Investments’ as per Regulation 3 (a)lddil the following criteria:

1. debentures referred under Regulation 3 (a) (1) Ishddill the criteria mentioned therein for fiveegrs immediately
preceding or for at least five out of the severrgé&amediately preceding on such or similar debssgussued by it;

2. debentures referred under Regulation 3 (a) (3) Istudfill the criteria therein for five years immedely preceding or
for at least five out of the seven years immedjgiedceding;

B. Processing of Unit Linked Business Application aiteclaration of NAV

Every Unit linked segregated fund(s), shall be idied by its Segregated Fund Identification Numf&FIN] and shall
follow the guidelines issued by the Authority.

1. All applications received for premium paymemtitches, redemption, surrender, maturity claim ,estiould be
time stamped and dated.

2. Applications for “premium payment”

1. for applications received, with local chegucash or demand draft payable at par at theglahere the premium
is receivedpefore cut-off time(3.00 pm) on a business day, the applicable NAMdvbe the closing NAV of the
same day
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2. for applications received, along with local chequeash or demand draft payable at par at the platere the
premium is receivedafter cut-off time (3.00 pm) on a business day, the applicable NAVidvba the closing
NAV of thenext business day

3. for premiums received with an outstation chequademand draft, the closing NAV of the day on whiah t
cheque / Demand Draft iealizedshall be applied.

3. Applications for “other than” premium payment

1. for applications receivettefore the cut-off timg3.00 pm) on a business day, the applicable NAwuldvbe the
closing NAV of theame day

2. for applications receivedafter the cut-off time(3.00 pm) on a business day, the applicable NAMldvbe the
closing NAV of theext business day

4. Daily disclosure / reconciliation of Producina Fund information

a. Every insurer doing Unit linked business shatloncile through the systemthe premium received (net of charges
and benefits paid) under each product (Unique lifieation Number — UIN) with value of all the segeded
fund(s) (Segregated Fund Identification Number N3met of fund management charges, held undemnglesi
UIN, on a day to day basiss per Form DO1.

b. The insurer, through a portal, shall enable golicyholder to know, through a secured logirti{g value of policy
wise units held by him, as per Form D02 and @id wise NAV (SFIN wise) on both the Insurer’s vtelznd life
council website on the same day.

Disclosure format

No Format Description Frequency

01 Form DO1 Daily reconciliation of ULIP portfolio End of the Day (not to be filed with Authority)

02 Form D02 Statement of Product Value Enable thhosecured login to individual
policyholder

03 Portfolio Disclosure The minimum informatiors, per guidelines
circular issued, on a monthly basis

c. The internal / concurrent Auditor shall reparh the automated system and process to handle tNewike
reconciliation (as in point ‘a’ above) and value pélicy wise units held by policyholder and fungevNAV, on a
quarterly basis

5. Applicable NAV for the applications received time last business day of the Financial Year

a. for applications received on the last business dfathe financial yeatJP TO 3.00 pm shall be processed with
NAYV of the last business day (irrespective of @iygpent instrument is local or outstation)

b. for applications receivedFTER 3.00 pm on the last business day, the same sklhihfo the next Financial
Year and NAV of the immediatext business dayould be applicable.

c. The insurer shall declare NAV for the last busindsg of a Financial Year, even if it is a non-besisa day.

6. For allotment of units, the applicable NAV shalldmper the date of commencement of policy forp@iey contracts
and date of receipt of premium for renewals.

a. For allotment of units to a new policy contracte tRAV shall be applicable as at the date of comemeat of the
policy contract. The premium in such case shallehtorbe received on or before the date of commeseot
policy contract.

b. For renewals of existing policy contract, the NA\als be applicable as at the date of renewal whibie date of
receipt of premium is on or before due date andabthe date of receipt of premium where the premism
received after the due date of renewal.

c. For revivals, the date of revival shall be the refece date for application of NAV through allotmehtnits.
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10.

11.

d. The date of receipt of premium for reasons suctopsup or any other provision for payment of premiapart
from regular payment schedule as approved by thenckity through 'File & Use', application shall bthe
reference date for application of NAV

The Insurer’s Policy Admin System (PAS) shall heomated’ for tracking “policy-wise’, informatior discontinued
policies along with the information of the partiaulJLIP fund to which the same pertains.

Asset allocation and exposure norms for a segrebfated shall not apply for either the first six o from the date
of its launch or the segregated fund reaches the of Rs.5 Crores, for the first time, whichevezdsdier. On expiry

of the sixth month, every such segregated fund| ebiply with all exposure norms under Regulat®oriVhere in

case of a segregated fund, has gone below Rs.%e€rtne insurer may provide a free switch, aftéoriming the

policyholder, to another fund with similar fund ebfive / risk profile with either same or lower (umanagement
charges

Where any segregated fund (other than discontimaity fund under unit linked business) investithexr Mutual

Fund, Exchange Traded Fund (excluding CPSE ETHBamk Fixed Deposit (for a period less than 91 datythe

time of placing the investment), the value of fuimdeested therein, shall be reduced for computihg fund

management charges (FMC). This provision shall bmtapplicable for either the first six months frdme date of
launch of the segregated fund or the segregated faaches the size of Rs.5 Crores, for the firsetiwhichever is
earlier.

In the case of discontinued policy fund, investnierteasury bills will be treated as part of CealttGovernment
Securities.

All Insurers shall file a certificate, issued bytdrnal / Concurrent Auditor for compliance of tledlowing:
a. compliance to all exposure norms at the levelamhesegregated fund, on a quarterly basis

b. the value of funds invested in Mutual Fund, Excleafitaded Fund or Bank Fixed Deposit (for a periedsl than
91 days) had been reduced in FMC calculation, @uarterly basis

c. each of the directions issued at point 5 abovearding the applicable NAV for applications receivenl the last
business day

d. the Statutory Auditors shall also confirm point &jove, in the Annual Accounts.

Note:

1.

Business dayshall mean days other than holidays where stoahanxges (excluding Muhurat trading day) with
national wide terminals are open for trade (othbam day on which exchanges are open for testingaryr day
declared by the Authority as business day.

The insurer shall invest only in such investmentswhich the day-to-day Valuations are availabledareadily
realisable. No investment can be made in any Fur€lods or a fund for which NAV is not availableaday-to-day
basis.

Fund Management

In the case of (a) Life fund, (b) Pension, Annditycroup funds, the insurer shall maintain separatg-custody
account with identifiable securities for particifiag and non-participating funds.

Every insurer shall have a separate fund managemdé&bt and equity up to a fund size (for both shatder and
policyholder funds taken together) of Rs. 10000r&€oWhen the fund size, for the first time, iSLBE00 Crores,
every fund [(a) Life fund (b) Pension, Annuity &@p fund (c) Unit linked segregated fund(s)] stml/e identifiable
fund manager. No fund manager can be common bet(egdrife fund, Pension & Group fund and (b) Ulnitked
fund(s)
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Schedule Il
General Insurer including an insurer carrying on bsiness of re-insurance or health insurance
(See Regulation 8)
A. List of Approved Investments
‘Approved Investments’ as per Regulation 3 (a) Istdfil the following criteria:

1. debentures referred under Regulation 3 (a) (1) Ishdiiill the criteria mentioned therein for thregars immediately
preceding or for at least three out of five yeansriediately preceding on such or similar debentiggsed by it;

2. debentures referred under Regulation 3 (a) (3) Ishéiill the criteria therein for three years immiately preceding
or for at least three out of five years immediaf@igceding;

B. Policyholders’ Funds

Policyholders funds shall be the sum of (1) Estaddiability for Outstanding Claims including Inaed but not Reported

(IBNR) & Incurred but not Enough Reported (IBNER)Unexpired Risk Reserve (URR) (3) Catastrophe ikesd)

Premium Deficiency (5) Other liabilitieet off Other Assets

Note: Other Liabilitiesin point B(5) above, comprise of (i) Premium reeéli in advance (ii) Unallocated premium (iii)
Balance due to other Insurance Companies (iv) Dugthers members of Third Party Pool (IMTPIP), pipdicable
(v) Sundry creditors (due to Policyholders).
Other Assetdn point B(5) above comprise of (i) Outstandingpium (ii) Due from other entities carrying on
Insurance business including Re-insurers (iii) Bala with terrorism pool (if applicable) (iv) Balamavith Motor
Third Party Pool if any (if applicable)

C. Shareholders’ Funds

Shareholders’ funds comprise of Share Capital pliifkeserves and Surplus (except Revaluation Reserd fair value

change account) as at the Balance Sheet date, septed by investments of funds held in businessnbegolvency

margin

D. Applicability of Pattern of Investment

Where an Insurer, hold the entire investment asastger Regulation 2 (i) for and behalf of theiBgholders, the pattern

of investment shall apply to the entire investnaasets (both shareholder and policyholders funieniaogether) and the

investment assets can be maintained in a singl®dysccount.

E. Miscellaneous

The mandatory minimum investment in Housing angdifucture as per Regulation 8, will not apply féealth Insurers

T.S. VIJAYAN, Chairman

[ADVT. Il /4/Exty/200(166)]
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FORM - 1

(Read with Regulation 10)

Name of the Insurer:

Registration Number:

Statement as on: Name of the Fund

Statement of Investment and
Income on Investment

Periodicity of
Submission: Rs Crore
Quarterly
Current Quarter Year to Date (current year) Year to Date (previous year§
Income Income
No. Category of Category | |nyest on Gross | Net | Invest | Incomeon| Gross Net Invest | on  |Gross | Net
Investment Code ment | Invest- | Yield | Yield ment | Investment| Yield Yield ment |Invest- |Yield | VYield
(Rs)t | ment (%)t (%)2 | (Rs.) (Rs.) (%)t (%)2 (Rs)t | ment  |(@6)r | (%)?
(Rs.) (Rs.)
TOTAL

CERTIFICATION

Certified that the information given herein are mt, complete and nothing has been concealed or
suppressed, to the best of my knowledge and belief.

Signature
Date: Full Name
Authorised Signatory

Note: Category of Investment (COI) shall be as per Gindsl, as amended from time to time
1 Based on daily simple Average of Investments
2 Yield netted for Tax
3 In the previous year column, the figures of theesponding Year to date of the previous finangedr shall be shown

FORM-1 shall be prepared in respect of each funatdse of ULIP FORM 1 shall be prepared at Segedj&und (SFIN) level and also at
consolidated level.

YTD Income on investment shall be reconciled figtires in P&L and Revenue account

FORM - 2

(Read with Regulation 10) PART - A
Name of the Insurer:

Registration Number:

Statement as on: Name of Fund

Statement of Down Graded Investments

Periodicity of Submission: Quarterly

Rs Crore

Date of Rating Original Current Date of last

No Name of the Security col Amount Purchase Agency Grade Grade Downgrade

Remarks

A. During the Quatrter !

B. As on Date?

CERTIFICATION

Certified that the information given herein are @mt, complete and nothing has been concealedmpressed, to the best of my knowledge and belief.
Signature

Date: Full Name and Designation
Authorised Signatory
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Note:
1 Provide details of Down Graded Investments dutire Quarter.
2 Investments currently upgraded, listed as Dowad®d during earlier Quarter shall be deleted frdre Cumulative listing.
3 FORM_—2 shall be prepared in respect of each funaase of ULIP FORM 2 shall be prepared at Segedy&und (SFIN) level and also at
consolidated level.
4  Category of Investmet (COI) shall be as per Glinds issued by the Authority
FORM - 2

(Read with Regulation 10)

Name of the Insurer:

Registration No: @ PART -B

INVESTMENT ASSETS - RATING PROFILE

Name of the Fund: Rs.Crore
Investments in AA- or lower Equity and
Sovereign AAA or Equivalent AA+ or AA upto A+ or Aor '°W‘?f than Unrated NPA other
. . A or Equivalent
instruments Equivalent Instruments
Total
N Typeof ®
e of Investments [}
o » I/r01\§0 % to % to % to % to % to % to % to
BV As sét BV Inv. BV Inv. BV Inv. BV Inv. BV Inv. BV Inv. BV | Inv.
s Assets Assetg Assety Assets| Assets Assets Assets
@ (b) © ©) (€) ® ) Q) @

i | Central Govt Securities

State Govt Sec. or Other
Approved Securities

(A) Housing Sector

(1) Debt instruments

(2) Loans

(3) Others (Specify)

(B) Infrastructure Sector

(1) Debt instruments

(2) Equity instruments

(3) Loans

(4) Others (Specify)

(C) Approved
Investments

(1) Debt instruments

(2) Equity instruments

(3) Loans
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(4) Investment Property -
Immovable

(5) Mutual Fund

(6) Money Market

(7) Net current assets

(8) Others (Specify)

Other Investments

(1) Debt instruments

(2) Equity instruments

(3) Loans

(4) Investment Property -
Immovable

(5) Mutual Fund

(6) Others (specify)

Investment Assets

Rs. Cr

Investment in 'Debt’
instruments

Book

Value

(Life,
Penison
Fund and
General
Insurers)

Market
Value
(for
uLIP
Funds)

%

Investments in Sovereign
instruments

APPROVED
INVESTMENTS

AAA

AA+ upto AA or
Equivalent

MM, Loans, Others
- Approved Invt

OTHER
INVESTMENTS

AA-A, lower than
A or Equivalent

Unrated, Loans,
Others - Other Invt

Total Debt Investments
(Column [a] to [g])
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Certification

Certified that the information given herein arereot and complete to the best of my knowledge. Alsified that the various investments made
and covered in the return aséthin the categories provided in Investment Guidelireearaended from time to time.

Note:

1 The figures in Col (i) must match (for each type of
investment) with Form 3A (Part A)/Form 3B

2 Non-Perfoming investment assets shall be separately

shown irrespective of the rating
For Linked business values of
3 Investments shall be at Market
Value
Equity shall be as permitted under IRDAI (Investthen

4 Regulations, 2016 as amended from time to time
5 Segregated Fund (SFIN) level and also at consdadii#vel.
FORM - 2

(Read with Regulation 10)
Name of the Insurer:
Registration No:

FORM - 2 (Part B) shall be prepared in respecea€h fund. In case of ULIP Form 2 shall be prepaaed

INVESTMENT ASSETS & I@\ INVESTMENTS - RATING PRQEE

SECTION - 1

Signature:

Full name:

Authorised Signatory

PART -C

Name of the Fund

INVESTMENT ASSETS

Rs Crore

% to Inv. Assets

Central Govt. Sec + Other Approved Securities

TOTAL (1)

Approved Investments

AAA or upto AA or Equivalent

Equity - Approved Invt

MM, Loans, Others - Approved Invt

TOTAL (2)

Other Investments

AA-, A, lower than A or Equivalen

Equity - Other Invt

Unrated, NPA, Loans, Others - Other Invt

TOTAL (3)

TOTAL FUND (1+2+3)

SECTION - 2

INFRASTRUCTURE INVESTMENTS

Approved Investments

AAA or upto AA or Equivalent

Equities-Approved

MM, Loans, Others-Approved Invt

TOTAL (i)

Other Investments

AA- A, lower than A or Equivalent

Equities-Other Investment|

4
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Loans, NPAs, Others - Other Inyt

TOTAL (ii)

Total Infra Investment (i + ii)

Certification

Certified that the information given herein arereot and complete to the best of my knowledge. Aledified that the various investments made and
covered in the return avéthin the categories provided in Investment Guidelireearaended from time to time.

Signature:

Full name:

Authorised Signatory

Note:
1. The figures must match (for each type of imeest) with Form 3A (Part A)/Form 3B
2. FORM -2 (Part C) shall be prepared in respefciife fund

FORM - 3A

(Read with Regulation 10)

Name of the Insurer:

Registration Number: PART - A
Statement as on:

Statement of Investment Assets (Life Insurers)

(Business within India)

Periodicity of Submission: Quarterly Rs. Crore
Section | Reconciliation of Investment Assets
Amo Total Investment Assets (as per Balance
No PARTICULARS SCH unt Sheet)
Investments .
1 (Sharehoders) 8 Balance Sheet Value of:
Investments .
(Policyholders) 8A A. Life Fund
Investments (Linked . . .
Liabilities) 8B B. Pention & General Annuity and Group Business
2 Loans 9 C. Unit Linked Funds
3 Fixed Assets 10 0
4 Current Assets
a. Cash & Bank
11
Balance
b. Advances & Other
12
Assets
5 Current Liabilities
a. Current Liabilities 13
b. Provisions 14
c. Misc. Exp not 15
Written Off
d. Debit Balance of
P&L Alc
Application of Funds 0

as per Balance Sheet
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()

Less: Other Assets SCH Aurrr:to
1 Loans (if any) 9
2 Fixed Assets (if any) 10
3 (;ash & Bank Balance 1
(if any)
Advances & Other
4 Assets (if any) 12
5 Current Liabilities 13
6 Provisions 14
Misc. Exp not Written
7 Off 15
8 Investments held
outside India
Debit Balance of P&L
9
Alc
TOTAL (B) 0
Investment Assets  (A-B) 0
Section Il
NON - LINKED BUSINESS
SH PH
Book
R UL- (’\)‘ Value ﬁg} Z\rﬁ Total [Market
Bala SM Non | PA N (SH+P % unt Fund | Value
%as | NCe p Unit | R | pa H)
A. LIFE FUND per Res R
Reg
)]
U0 W=t |
@ | (| (© | d]| ()| [atb+c (h) @
+d+e] N +h)
(@]
%
Not
1| Central Govt. Sec Less
than
25%
Not
2 Central Govt Sec, State Govt Sec or Other Approyetless
Securities (incl (1) above) than
50%
3 Investment subject to
Exposure Norms
a Infrastructure/ Social/
' Housing Sector Not
1. Approved Less
Investments than
15%
2. Other Investments
b i) Approved Not
’ Investments excee
. ding
i) Other Investments 350
TOTAL LIFE FUND 100%
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PH
(’\)‘ Book ﬁg} Z\n/q% Total '\l/l(gtr
B. PENSION & GENERAL ANNUITY AND GROUP o PA Value o unt Fund Value
BUSINESS % as per Reg R | N °
PA
R
c)= f=(c
@lo P o] e | % e
1| Central Govt. Sec Not Less than 20%
2 Centra}l_ GO\_/t Sec, State Govt Sec or Other Approyved Not Less than 40%
Securities (incl (1) above)
3 B alance in Approved Not Exceeding 60%
investment
TOTAL PENSION, GENERAL ANNUITY FUND 100%
LINKED BUSINESS
PH
N Act
PA o -Frﬁtnacll ual
C. LINKED FUNDS % as per Reg R N %
PA
R
C)=
@|o O | o
1| Approved Investments Not Less than 75%
2| Other Investments Not More than 25%
TOTAL LINKED INSURANCE FUND 100%

CERTIFICATION:

Certified that the information given herein are @mt, complete and nothing has been concealedmpressed, to the best of my knowledge
and belief.

Signature:

Date: Full name:

Authorised Signatory

Note:
1 (+) FRSM refers to 'Funds representing Solveneydih'

2 Funds beyond Solvency Margin shall have a sepatastody Account.
3 Other Investments shall be as permitted as pe238 (2) of Insurance Act, 1938 as amended froma tb time
4 Pattern of Investment is applicable to both Shalgers funds representing solvency margin andcgbblders funds.

5 Exposure Norms shall apply to Funds held beyatdeScy Margin, held in a separate Custody Account
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FORM 3A
(Read with Regulation 10)
Unit Linked Insurance Business PART -B
Name of the Insurer:
Registration Number:
Link to Item 'C' of FORM 3A (Part A)
Periodicty of Submission: Quarterly

Statement as on:

Rs. Crore
PARTICULARS SFIN 1 SFIN 2 SFIN ' Total of Al
Funds
Opening Balance (Market Value)
Add: Inflow during the Quarter
Increase / (Decrease) Value of Inv [Net]
Less: Outflow during the Quarter
TOTAL INVESTIBLE FUNDS (MKT VALUE)
SFIN 1 SFIN 2 SFIN '’ Togr?ésA”
INVESTMENT OF UNIT FUND
Actual % Actual % Actual Actual %
% Actual
Inv. Actual Inv. Actual Inv. Inv. Actual

Approved Investments (>=75%)

Central Govt Securities

State Governement Securities

Other Approved Securities

Corporate Bonds

Infrastructure Bonds

Equity

Money Market Investments

Mutual funds

Deposit with Banks

Sub Total (A)
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Current Assets:

Accrued Interest

Dividend Recievable

Bank Balance

Receivable for Sale of Investments

Other Current Assets (for Investments)

Less: Current Liabilities

Payable for Investments

Fund Mgmt Charges Payable

Other Current Liabilities (for Investments)

Sub Total (B)
Other Investments (<=25%)
Corporate Bonds
Infrastructure Bonds
Equity
Mutual funds
Others
Sub Total ©)
Total (A+B +C)
Fund Carried Forward (as per LB 2)
Signature:
Date : Full name:
Authorised Signatory
Note:

1. The aggregate of all the above Segregated Umitds should reconcile with item C of FORM 3A (R8rtfor both Par & Non Par Business
2. Details of Item 12 of FORM LB 2 which forms pafrtRDA (Acturial Report) Regulation, 2000 shadl teconciled with FORM 3A (Part B).

3. Other Investments' are as permitted under S&¢2)7
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FORM - 3A

(Read with Regulation 10)

Name of the Insurer:

Registration Number: PART - C
Link to FORM 3A (Part B)

Statement for the period:

Periodicity of Submission: Quarterly

Statement of NAV of Segregated Funds

Rs.Crore
Assets High
Under NAV as est
Fund Date of Par/Non Manage NAVas on the Previous an 3r,d 4t.h Return/Y 8 Ygar NAV
No Name SFIN Launch Par ment on per above Qir NAV Previous Previous Previous ield Rolling since
LB2 QIrNAV | QrNAV | QtrNAV CAGR f
the above date* ncepti
date on
1 Segregate
d Fund 1
9 Segregate
d Fund 2
3 Segregate
dFundn
Total

CERTIFICATION

Certified that the performance of all segregated§ have been placed and reviewed by the Bodidnformation given herein are correct, complete
and nothing has been concealed or suppressed bzt of my knowledge and belief.

DATE : Signature:
Full name:
Authorised Signatory
Note:
1. * NAV should reflect the published NAV on theoréing date

2. NAV should be upto 4 decimal

FORM - 3A

(Read with Regulation 10) PART -D

Name of the Insurer:

Registration Number: Link to FORM 3A (Part A)

Statement as on:

Statement of Accretion of Funds

(Business within India) Rs.Crore

Periodicity of Submission : Quarterly
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No Category of Investments PO Opening to Net % to TOTAL % to
Balance | Total | Accretion Total Total
(A) for the | Accretion (1+2)
Qtr.
1) 2 (1+2)
A LIFE FUND
1 Central Govt. Sec Not less than
25%
2 Central Govt Sec, State Govt Sec or Other Apgrove Not less than
Securities (incl (1) above) 50%
3 Investment subject to Exposure Norms
a. Housing & Infrastructure Not less than
15%
1. Approved Investments
2. Other Investments
b. (i) Approved Investments Not exceeding
35%
(i) Other Investments (Not to exceed 15%)
Total (A)
No Category of Investments PO Opening% to Net % to TOTAL % to
Balance | Total | Accretion Total Total
(B) for the | Accretion (1+2)
Qtr.
@ 2 (1+2)
B PENSION & GENERAL ANNUNITY AND GROUP
BUSINESS
1 Central Govt. Sec Not less than
20%
2 Central Govt Sec, State Govt Sec or Other Apgrove Not less than
Securities (incl (1) above) 40%
3 Balance in Approved investment Not exceeding
60%
Total (B)
No Category of Investments PO Opening% to Net % to TOTAL % to
Balance | Total | Accretion Total Total
© for the | Accretion (1+2)
Qtr.
@ 2 (1+2)
C LINKED FUNDS

Approved Investments

Not less than
75%
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2 Other Investments Not more than
25%

Total (C) 100%

CERTIFICATION

Certified that the information given herein arereot, complete and nothing has been concealegpprassed, to the best of my knowledge and belief.

Date:
Signature:
Full name:
Authorised Signatory
FORM - 3A
(Read with Regulation 10) PART - E

Name of the Insurer:

Registration Number:

Statement as on:

Statement of Investment Details of ULIP Products t&egregated Funds

(Business within India) Rs.Crore

Periodicity of Submission : Quarterly

INVESTMENT DETAILS OF "ULIP" PRODUCTS [UIN]JTO SEGRE GATED FUNDS [SFIN]
Inflow UIN1 UIN2 UIN n Total UIN '1' to
Premium -
Others (Specify)
TOTAL (A)
Outflow
Commission
Charges
Claims
Others
TOTAL (B)
Total C = (A-B)
Policy Funds at "C" above allotted to
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SFIN 1

SFIN 2

SFIN n

TOTAL (D)

Difference (if any) E = (C-D)

CERTIFICATION

Certified that the information given herein arereot, complete and nothing has been concealedippressed, to the best of my
knowledge and belief.

Date:
Signature:
Full name:
Authorised Signatory
Note:

1. UIN represents the Unique product number asfperand use' approved under ULIP prodcuts

2. SFIN represents the Segregated Fund Identicdumber as approved by the Product Approval Cdteeni

FORM - 3B
(Read with Regulation 10)
Name of the Insurer:
Registration Number:
Statement as on: PART - A
Statement of Investment Assets (General Insurer imgding an insurer carrying on business of
re-insurance or health insurance)Business within India)
Rs.Crore

Periodicity of Submission: Quarterly

Section |

No PARTICULARS SCH ++ | AMOUNT

1 Investments 8
2 Loans 9
3 Fixed Assets 10

4 Current Assets

a. Cash & Bank 11
Balance

b. Advances & Other 12
Assets
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5

Current Liabilities

a. Current Liabilities

13

b. Provisions

14

c. Misc. Exp not
Written Off

15

d. Debit Balance of
P&L Alc

Application of
Funds as per
Balance Sheet (A)

Less: Other Assets

SCH ++ Amount

Loans (if any)

Fixed Assets (if any)

10

Cash & Bank
Balance (if any)

11

Advances & Other
Assets (if any)

12

Current Liabilities

13

Provisions

14

Misc. Exp not
Written Off

15

Investments held
outside India

Debit Balance of
P&L Alc

Total

'Investment Assets'
As per FORM 3B

Section Il

TOTAL 0

(B)

(A-B) 0

No

'Investment’
represented as

Reg. % SH

Balance

FRSM

PH

Book
Value
(SH +

PH)

%
Actual

FVC
Amount

Total

@

(b)

(©

(at+b+c)

e =(d-a)
%

)

(9)=(d+)

Market
Value

(h)

Central Govt.
Securities

Not less than 20%

Central Govt Sec,
State Govt Sec or
Other Approved
Securities (incl (1)
above)

Not less than 30%

Investment subject
to Exposure Norms

a. Housing/ Infra &
Loans to SG for
Housing and FFE

Not less than 15%
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1. Approved
Investments

2. Other Investments

b. Approved Not exceeding 55%
Investments

c. Other Investments

Investment Assets 100%

Certification:

Certified that the information given herein are @, complete and nothing has been concealeduppressed, to the best of my

knowledge and belief.

Date:

Note: 1. (+) FRSM refers 'Funds representing Solvencydiar

2. Other Investments' are as permittedeur27A(2)

Signature:

Full

name:
Authorised Signatory

3. Pattern of Investment is applicable to bothBhalders funds representing solvency margin artylwlders

funds.

4. Exposure Norms shall apply to Funds held bey®woidency Margin, held in a separate Custody Account

5. SCH (++) refers to Schedules to Balance Stprepared as per IRDAI (Preparation of Fin. Stmtlakuditors'

Report of Ins Companies) Regulations

FORM - 3B

(Read with Regulation 10)

Name of the Insurer: PART - B
Registration Number:
Statement as on:
Statement of Accretion of Assets Rs. Crore
(Business within India)
Periodicity of Submission : Quarterly
No Category of Investments COl Opening % to Net %to | TOTAL | %to
Balance | Opening| Accretion | Total Total
Balance | for the Qtr.| Accrual
(A (B) (A+B)

1 Central Govt. Securities

2 Central Govt Sec, State Govt Sec or Other
Approved Securities (incl (i) above)
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3 Investment subject to Exposure Norms

a. Housing & Loans to SG for Housing and FFE

1. Approved Investments

2. Other Investments

b. Infrastructure Investments

1. Approved Investments

2. Other Investments

c. Approved Investments

d. Other Investments (not exceeding 15%)

Total

Certification:

Certified that the information given herein arereot, complete and nothing has been concealedpprassed, to the best of my
knowledge and belief.

Date: Signature:
Full
name:
Authorised
Signatory
Note:

1. Total (A+B), fund wise should tally with figgrehown
in Form 3B (Part A)

FORM 4
(read with regulation 10)
EXPOSURE / PRUDENTIAL AND OTHER INVESTMENT NORMS — COMPLIANCE

CERTIFICATE
PART A
Insurer Name and Code:
Date: as at: ................
Are the required
. . Norms
Section Norms Exposure / Other Norms as per Regiolat . Remarks
complied?
(Yes / No)
A. “EXPOSURE” COMPLIANCE - ALL INSURERS
I Investee 1. Investment in equity, preference shares, convertibl
Company debenture:-
Exposure

Exposure at any point of time did not exceed 10% of
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Section

Norms

Exposure / Other Norms as per Regiglat

Are the required
Norms
complied?
(Yes / No)

Remarks

outstanding equity shares (face valoe)L0% of the

amount under point Regulation 9 (A.1.(a) or A.1.(b)
or A.l.(c)[at segregated fund levellconsidered

separately) of this Regulation, in the case of L

fe

insurers / an amount under Regulation 9 (A.2)|or
(A.3) or (A.4) of this Regulation, in the case|of

General Insurer including an insurer carrying on

business of re-insurance or health insurance

whichever is lower.

[In case of Infrastructure Co, the limit of 10% #ha
be read as 20%. Where the investment assets qf

the

insurer is Rs. 250000 Crores or more, the limit| of
10% shall be read as 15% of outstanding equity
shares (face value)r where the investment assets| of
the insurer is more than Rs.50000 Crores but less
than Rs 250,000 Crores the limit of 10% shall|be
read as 12% of outstanding equity shares (face

value)]

Note: In the case of life insurers, exposure norms
for a segregated fund shall not be applicable for

either the first six months from the date of itsrlah

or the segregated fund reaches the size of Rs.5

Crores, for the first time, whichever is earlier.

Investment in Debt/ loans and any other permitted
Investments as per Act / Regulation, other than
‘Equity’, Preference Shares, Convertible Debentures

Exposure at any point of time did not exceed 10%

of

the paid-up share capital, free reserves (exgept

revaluation reserve) and debenture / bonds of |the

—

investee compangr 10% of amount under poir
Regulation 9 (A.1.(a) or A.l.(b) or A.1.(c)[

0
—

segregated fund level] above considered separately)

of this Regulation, in the case of Life insurean/

amount under Regulation 9 (A.2) or (A.3) or (A.#) o

this Regulation, in the case of General Insurer

including an insurer carrying on business of fe-

insurance or health insurancehichever is lower
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Section Norms

Exposure / Other Norms as per Regiglat

Are the required
Norms
complied?
(Yes / No)

Remarks

3. Has the maximum exposure under limit for a sin

4. Has exposure taken based on guarantees of anc

5. Has debt investments made in infrastructure 9

[In case of Infrastructure Co, the limit of 10% #h
be read as 20%. Where the investment assets @
insurer is Rs. 250000 Crores or more, the limit
10% shall be read as 15% of paid up share cap

A
f the
of
tal,

free reserves (excluding revaluation reserve) and

debenture / bonder where the investment assets
the insurer is more than Rs.50000 Crores but

than Rs 250,000 Crores the limit of 10% shall
read as 12% paid up share capital, free reser
(excluding revaluation reserve) and debenturé
bonds)

Note: In the case of life insurers, exposure nor
for a segregated fund shall not be applicable
either the first six months from the date of itsrleh
or the segregated fund reaches the size of

Crores, for the first time, whichever is earlier.

‘investee’ company from all investment ass
(Equity / Preference Shares / Convertible Deben
/Debentures/ bonds/ CPs / loans and any o
permitted debt Investments as per Act / Regulati
are within the limit prescribed in Regulation 9 (B)
case of Infrastructure Co, the limit of 10% shad
read as 20%)?

entity, is considered as a part of exposure to
“investee company”?

have complied with the limits, terms and conditi
as mentioned in the Note: 4 to Regulation 9?

6. Have all the negative deviations reported in FOF
4A (Part A)?

of
ess
be
ves
2/

ms
for

RS.5

gle
ets
ure
her
on)

nther
the

PV
NS

Il Limit for the
entire Group

of the Investee

Has total investments made in entit&roup of the
Investee Compariis not exceeding:




92

THE GAZETTE OF INDIA : EXTRAORDINARY

[ART llI—SEC. 4]

Section

Norms

Exposure / Other Norms as per Regiglat

Are the required

Norms
complied?
(Yes / No)

Remarks

Company

15% of the amount under point Regulation 9 (A.1
or A.1.(b) or A.1.(c)[at segregated fund levellabg
considered separately) of this Regulation, in thseg
of Life insurers / an amount under Regulation
(A.2) or (A.3) or (A.4) of this Regulation, in thase
of General Insurer including an insurer carrying ¢
business of re-insurance or health insurar
respectively

Note: In the case of life insurers, exposure norms

(@)

\

n
ce

for

a segregated fund shall not be applicable for eithe

the first six months from the date of its launchhm
segregated fund reaches the size of Rs.5 Croreg
the first time, whichever is earlier.

, fo

Promoter
Group
Company

Has total investments made in &Companies falling
under Insurer's Promoter Group'is:

1.

not more than 5% in aggregate of its investm
assets (as defined in Regulation 2 (i))in
companies belonging to the promoters’ group.
not made investments in any companies belongir
the promoters’ group by way of private placement
not made any investment in unlisted instrume
[equity & debt, certificate of deposits and fix
deposits held in a Scheduled Bank], except
companies formed by Insurers under Note 12
Regulation 9

Industry
sector

Has investment made by the insurer in any indus
sector exceptFinancial and Insurance Activities sect
as per National Industrial Classification (All Ecomic
Activities) - 2008]:

ria
Dr

not exceeding 15% of the amount under Regulation

9 (A.1.(@) or A.1.(b) or A.1.(c)[at segregated fu
levellconsidered separatélgf this regulation in the
case of life insurer /an amount under Regulatio
(A.2) or (A.3)or (A.4) of this regulation, in thase
of General Insurer including an insurer carrying ¢
business of re-insurance or health insurance

nd

n 9

n
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Section Norms

Exposure / Other Norms as per Regiglat

Are the required
Norms
complied?
(Yes / No)

Remarks

Has the investment made by the insurdfimancial

and Insurance Activitiessector as per National

Industrial Classification (All Economic Activities)
2008 not exceeded 25% of its total investm
assets?

Has the insurer considered investments in
Housing  Financing  Companies and
Infrastructure Financing Companies as a part
exposure to financial and insurance activities ffas
Section K of NIC classification — 2008)?

Note: investment in bonds / debentures of HUD(
NHB and bonds issued by Housing Finang
Companies_which accept public deposit, havin
rating of not less than AAAnd investment irDebt,
Equity in dedicatedinfrastructure financing entitie

forming part of Infrastructure sector are exen
from the above provision

Is the classification of industrial sectors beeme
on the lines of National Industrial ClassificatigAll
Economic Activities) - 2008NIC] for all sectors,
except “infrastructure sector”.

Has exposure been calculated@vision level from
A to R of [NIC (All Economic Activities) — 200
Classification for all sectors other tha
infrastructure sector?

Has exposure been calculated fBmancial and
Insurance Activitiessector atSectionlevel [of NIC
(All Economic Activities) — 2008]?

Has no exposure been made into any sector fal
beyond Section R [of NIC (All Economic Activitie
2008]?

Note: In the case of life insurers, exposure norms
a segregated fund shall not be applicable for eit

ent

(@)
b)
of

LO,

12}

pt

3]

ling
5)—

for
he

the first six months from the date of its launchha
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Are the required
. . Norms
Section Norms Exposure / Other Norms as per Regiglat . Remarks
complied?
(Yes / No)
segregated fund reaches the size of Rs.5 Crores, fo
the first time, whichever is earlier.
Vv Rating Are investments under ‘Approved Investments’ made
Criteria only in rated instruments, if such instruments are

capable of being rated?

At the time opurchase are Corporate Bonds rategd

below AA (A+ with the prior approval of the Boafd

of the Insurer) or its equivalent and Al or equeéerdl
(in case of short term instruments) classified unid
“Other Investments”?

Are instrumentsdowngraded below the minimum
rating prescribed under Note 4, 5 & 6 to Regulatio
4 to 8 of the IRDA (Investment) Regulation, 2060,

n
a

amended from time to time, reclassified ungder

“Other Investments” through anutomated Systefh

Are ‘Debt’ instruments (including Central Gouwt,

State Govt Securities and Other Approved
Securities) - fund wise, in the case of life insyre
(including ULIP funds at segregated fund level) and

Investment Assets in the case of General Insurer

including an insurer carrying on business of re-

insurance or health insurance - have a minimu
rating of Sovereign debt, AAA or equivalent ratin

m
g

for long term and Sovereign, Al+ or equivalent for

short term instruments, not less than 75%(Li
Insurer)/65% (General Insurer including an insurg

fe

carrying on business of re-insurance or hedlth

insurance)?

Note: In calculating the 75% in the case of Life

insurers and 65% in the case of General Insurer
including an insurer carrying on business of fe-

insurance or health insurance, of investment

‘Debt’ instruments, investment in (a) Reverse Rgpo
with corporate bond underlying (b) Bank Fixed

Deposit (c) Investment in Promoter Group Mutual
Fund(s) and un-rated Mutual funds, shall not |be
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Section

Norms

Exposure / Other Norms as per Regiglat

Are the required
Norms
complied?
(Yes / No)

Remarks

considered

Are ‘Debt’ instruments (including Central Go
Securities, State Govt Securities and Other Apptd
Securities) — fund wise, in the case of life insu
(including ULIP funds at segregated fund level) &
Investment Assets in the case of General Ins
including an insurer carrying on business of
insurance or health insurance — have a rating o
or below or equivalent rating for long term, aretn
more than 5% (8% in the case of General Insu
including an insurer carrying on business of
insurance or health insurance)?

Are all Debt investments made through Priv
Placements, rated not less than AA?

Are exposure in Housing Finance companies,
excess of Regulation 9 (B) (b) [complying w
provisions under Note 13 to Regulation 9] have
rating of not less than AA+?

urer
e-
fA
0
rer
e-

ate

h
> a

=

Vi

Others

No building, used by the insurer for ‘self-use’|i

classified as ‘investment property’ and are nottp
of ‘investment assets’ as derived in FORM 3A (F
A) / Form 3B (Part A)

Has the insurer made any investment isuésidiary
or associatecompany? If the answer is ‘yes’ provi
details in FORM 4A (Part B)

Does the subsidiary / associate comparn
referred in point (2) above, does insurance or
insurance or health insurance business?

Does the business of the subsidiary / assod
(referred in point (i) above) of the insurer, do
the same line of insurance business, as that o
insurer (holding company)?

art

e

es
re-

iate

the
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Section

Norms

Exposure / Other Norms as per Regiglat

Are the required
Norms
complied?
(Yes / No)

Remarks

iii. does both shareholders and policyholders fu

Have investment in FDs, not exceeded either 39
controlled fund or not more than 5% of respect]

o of
ve

fund size [Pension & General Annuity Fund and

Unit linked fund(s) at SFIN level], whichever
lower, in the case of Life Insurers and 15%
Investment Assets as per Regulation 2 (i) (2) &
case of General Insurer including an insur

carrying on business of re-insurance or hea
insurance

s
of
th
er

Ith

Has the insurer complied with the empanelment /

review of investment broker norms, as per the Bg

ard

approved criteria and Circulars / Guidelines issued

by the Authority?

Has the Insurerduring the quarter invested outsidg
India? If yes,

i. has the insurer done the Actuarial Valuation

identify shareholders funds and policyholde

funds?
ii. has the insurer filed the Actuarial Valuatio
with the Authority?

have separate sub-custody account?
iv. does both shareholder and policyholder fur
have identified ‘scrips’ at sub-custodian level?
v. has the investments done outside the cou
made ONLY from shareholder funds, held if
separate sub-custody account?

nds

ds

ntry
1 a

B. “CO

NFIRMATIONS”

- ALL INSURERS

VII

Confirmations

A.

CONFIRMATION ON POLICY / SYSTEMS &
PROCEDURE

Has the Insurer complied with the provisions
Section 27, 27A, 27B and 28 of the Insurance
1938

Has the software application for Investme

of
Act,

nt
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Section Norms

Exposure / Other Norms as per Regiglat

Are the required
Norms
complied?
(Yes / No)

Remarks

Operations, been fully automatedithout manual

intervention in calculating the exposure norms| of
Investee Company, Group, Promoter Group and

Industry Sector, as per the various slabs | of

‘investment assets’ provided under Regulatiorn
(B)?

Is the Constitution of the Investment Committee
the Insurer in full compliance with the requiremrent

9

of

mentioned under Regulation 13 of Investment

Regulation?

Was none of the functions of the insurer relatiog t

Investment Operations falling either under Front
Mid / Back Office, (covering both Shareholders an
Policyholders Investments), outsourced (excep

/
d
to

the extent permitted under the Master Circular

issued by the Authority, with respect to Outsowgagin

of Investment Advice and NAV Calculatign
including its verification?

)

Is Audit Committee headed by an individual, as per

the IRDA Corporate Governance Guidelines?

Whether Audit Committee and Investment Committ
have no common Chairman?

ee

Has the Board of the Insurer appointed a Custodian,

who is not an entity under its promoter ‘Grouj
unless permitted otherwise by the Authority, taal

=

o

out the -custodial service for its investments

operations?

Has the Insurer filed application for public lisgn
under ICDR Regulations issued by the Authority?

If “yes”, for point no. 8 above, whether the Genlera
Insurer including an insurer carrying on busineds| o

re-insurance or health insurance, had split itsda

between Shareholders and Policyholders as per| the
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Are the required
. . Norms
Section Norms Exposure / Other Norms as per Regiglat . Remarks
complied?
(Yes / No)

10.

11.

12.

13. Does the segregation of front, mid and back offig

14. Have all non-compliance reported in the Charter

Circular / Guidelines issued by the Authority?

Have periodical Investment Returns to be filed |for

the Quarter, prepared in full compliance with the
“Guidance Note on preparation of Investment

Returns” issued by IRDA?

Have amendments to the Investment Policy, k
approved by the Board of the Insurer?

Has the model code of conduct, to prevent insid
personal trading (as required under SEBI (Insig
Trading) Regulations, 1992, as amended from f{
to time) of officers _involved in Investme
Operations, including front, mid and back offiees,
approved by the Boardeen implemented? If so:

een

er /
er
me
nt

a. Does it cover Officers involved in Investment

Operations at various levels?

b. Does the code of conduct cover each Officer i

such level?
c. Has the Board been informed of compliance
otherwise to model code of conduktring the
Quarter?
d. Has the Concurrent Auditor issued his Au

Report of previous Quarter, without any

qualification on aspects of model code
conduct implemented by the Insurer?

e. Where breach of model code of conduct, if g
reported during the previous Quarter, be
dealt properly and appropriate action @
recommended by Audit Committee/ Board b
taken?

are as per Guidance note on Internal / Concurr

or

dit
of
ny,
en

S
een

e
ent

Audit of Investment functions of Insurance
Companies issued by the Institute of Chartered

Accountants of India?

Accountant’s certificate issued (as per the Guida
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Section Norms

Exposure / Other Norms as per Regiglat

Are the required
Norms
complied?
(Yes / No)

Remarks

15.

16.

17.

18.

19.

note on Investment Risk Management System
Process of Insurance Companies, by ICAI) on
‘status’ of implementation of Investment R
Management Systems and Process been implem
as per timelines committed to IRDA?

Has the Internal /Concurrent audit Report of t

previous Quarter with the comments of Audi

Committee of the Board, on ‘very serious’, ‘serio

s &
the
sk
ented

S

points (as per the Guidance note on Internal /

Concurrent Audit of Investment functions
Insurance Companies, issued by the Institute

of
of

Chartered Accountants of India) in the report,

status of implementation of Audit commit
recommendations been placed before the Insu
Board, as a part of the Agendaduring the current
quarter?

Have the Audit Report of the previous Quarter alg
with Audit Committees recommendation and
implementation status filed with the Authority ajo
with these returns?

Has the insurer in calculation of solvency marg
excluded funds held beyond required solve
margin, subject to other provision of the Act?

Have the increase during the quarter,

Shareholders’ funds (other than income fr
shareholders’ investments, maintained in a sepa
custody account) held beyond solvency ma
requirement, is supported by Actuarial Valuati
certified by the Appointed Actuar® [annex a copy
of Appointed Actuary’s Certificate to this return]

Has the Board reviewed (both life and Gene

Insurers) during the previous quarter the

performance of products [at line of business léme
the case of General Insurer including an insu

nd
ee

ers

ng
its

T

in,
ncy

in
DM
rate
gin
on

ral

|
rer

carrying on business of re-insurance or heqlth
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Are the required
. . Norms
Section Norms Exposure / Other Norms as per Regiglat . Remarks
complied?
(Yes / No)

20.

21.

22.

23.

24,

25.

insurance]?

Has the Board, during the previous Quarter,
reviewed (both life and non-life insurers) the
performance of investmentsf?¢ review in the case
of life insurers should cover both Non-Linked and

Linked funds [SFIN] leve]

Has the Insurer placed before the Board, as a p&

the Agenda, the minimum information specified i

Circular / Guidelines issued by the Authority (
points 15 and 16 above) on performance
investments and performance of products?

Has the Insurer placed before the Board, as par|
the Agenda the following:

a. All investments made out of Controlled Fun
assets falling under “Other Investments™?

b. All investments made in “All India Financia
Institutions, recognized as such by RBI, carry
a rating of less than AA and classified
Approved Investments?

c. Details of Analysis, review of NPA details 3
part of Agenda?

Has the Standard Operating Procedur&SOP)
approved by the Investment Committee of
Insurer?

Does theSOP, for each ‘category of investment’
sameacross all fund(s)?

Does SOP of the Insurer, for “each” Category

[ of

the

is

of

Investment, (as per Guidelines as amended from

time to time, issued by the Authority) provi
individual activities to be carried out in Front, i
and Back office?

de
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Are the required
. . Norms
Section Norms Exposure / Other Norms as per Regiglat . Remarks
complied?
(Yes / No)
26. Have all investments made (100%) followed the IC
approved SOP?
27. Does the Investment made during the Quarter, |are

28.

within the exhaustive ‘Categories of Investme:rts
i

prescribed under Guidelines as amended from
to time?

Has the Insurer during the Quarter taken Derivat
position in interest rate derivatives or Credit delt
swap?If Yes

a. Has the Derivative Policy been approved by
Board of the Insurer?

b. Has the insurer implementedfally automated
and integrated systerhetween (1) Policy Admi
System, (2) Accounting System and
Investment System?

c. Has the Insurer, filed with the Authority, the

certificate issued by the Chartered Accounts
appointed for “Certification of Investment Ris
Management Systems and Processdsfore
taking any exposure to derivatives

d. Has the Concurrent Auditor, confirmed t
compliance to point (c) above, to Au
Committee / Board of the Insurer?

e. Has the derivative position, to be hedged, W
respect to:

i. ‘Cash flow been identified with

‘individual’ product with associated UIN
number?
ii. ‘Re-investment risk’ been identified wi
‘individual’ debt security?
f. If so, is there a process to identify the risk &

hedged [fund-wise’ in the case of Life

Insurers]?

g. Does the notional value of the derivative
lesser than the book value of the respec
fund?

h. Where the ‘hedge’ imot effective has it been
reflected in théProfit & Loss Accoun®?

ime

the

=

(3)

int,
5k

ne

it

ith

{

th

b

S
five
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Section

Norms

Exposure / Other Norms as per Regiglat

Are the required
Norms
complied?
(Yes / No)

Remarks

29.

30.

31.

32.

i. Does such derivative position comply with IRDA

Guidelines?
j- Has the Chief Risk Officer, in his quartef

ly

report to the Board of the Insurer, reported the

compliance to all points (a to i)?
k. Has the Insurer filed the regulatory informatiq
/ returns required under the Guidelines issued

Are investment made in “investment propert

n

Yy

covered under Regulations 3(a)(6) not exceeded, at

the time of investment, 5% of investment assets
per FORM 3B (Part A)], in the case of Gene
Insurer and within 5% of Life fund [as per FOR
3A (Part A)].

[as
al
M

Are investments in equity shares through IRO,
Mutual fund, Venture fund, SEBI approved Alternate
Investment Funds, Corporate Bond Reverse Rgpo,
IDF (as per Note 2 to Regulation 9) Perpetual Debt

instruments of Bank’s Tier-l (Basel Il) Capital ar

Debt Capital instruments of Bank’s Upper Tiert

Capital, made in compliance with the releva
circulars issued in this regards from time to time?

Are investments in asset backed securities, PTE,
both under Approved and Other investm
category, made within 10% of respective funds
case of Life Companies and 5% of Investment as

nd

int

SR
ent
in
ssets

in case of General Insurer including an insurer

carrying on business of re-insurance or hea
insurance companies

Are any securitized assets with underlying houg
or infrastructure assets, if downgraded below A
or equivalent reclassified as Other Investments

CONFIRMATION ON INVESTMENT
OPERATIONS / EXPOSURE

Ith

ing
AA

Has Shareholders funds been split Funds

Representing Solvency Margin (FRSM) in FORM

3A

(Part A) / FORM 3B (Part A)?
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Section Norms

Exposure / Other Norms as per Regiglat

Are the required
Norms
complied?
(Yes / No)

Remarks

If funds are split as per point 1 above, between

FRSM and Balance, have the same been maints

ined

in separate custodian account with identified

‘scrips’ for both Life and General Insurer includjn
an insurer carrying on business of re-insurance
health insurance companies and reconciled v
FORM 3A (Part A) / FORM 3B?

or
ith

Whether the funds held in business, beyond solvency

margin, have not been considered in the calcula
of Solvency Margin?

Does all investments in assets or instruments w
are capable of being rated (except Fixed Depo
with  Scheduled Banks) are made based
‘instrument’ rating and NOT based on Investe
‘Company’ rating?

Have Investments in debt instruments rated AA -
minus) or below classified under Other Investmen

Are Investments made in a Public Limited Spe
Purpose Vehicle (SPV) engaged in infrastruct
sector is within 20% of the project cost (or) amb
under Regulation 9 (B) (i), whichever is lower?

If answer to point above is ‘yes’, have all t
requirements mentioned under Note 4 to Regula
9 have been complied?

Are investments made in Mortgaged Bac
Securities [MBS] / Assets Backed Securities [A
complied with the requirements of Note 5
Regulation 97

Are all listed equity shares, forming part
Approved Investments, fulfill the requirement
dividend criteria, as specified in Regulation 3

ion

hich
sits
on
e

(AA
ts?

cial

ure

he
tion

(5)?
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Section

Norms

Exposure / Other Norms as per Regiglat

Are the required
Norms
complied?
(Yes / No)

Remarks

10.

11.

12.

13.

14.

Are all thinly traded equity (as per SEBI norms
classified as “Other Investment”?

)

Does the Primary Data Server of the Compuyter
Application used for Investment Management,

maintained within the Country?

Has the insurer, reconciled investment accoupts,

from each fund in the case of non-unit linke

d

business, and General Insurer including an insurer
carrying on business of re-insurance or hedlth

insurance business, with custodian records, on
day-to-day basis?

Has the insurer, apart from the credit rating
evaluated by the rating agencies, carried out the

a

ir

own risk analysis commensurate with the complexity

of the product(s) and the materiality of their holgl
for every investment made?

Has the insurer maintained separate custody

account with identifiable securities for particijrag
and non-participating investments, at fund level?

C. CONFIRMATION - *

‘LIFE” INSURERS

VIl

Confirmations

A. CONFIRMATION ON POLICY / SYSTEMS /

PROCEDURE

Has the life insurer, in the case of ULIP busingss
reconciled, _through the system, the premium

received (net of charges and benefits paid) und

each product (Unique Identification Number — UIN

er

wise) with value of all the segregated fund(s)
(Segregated Fund Identification Number — SHKIN

wise) net of fund management charges, held unde

ra

single UIN, on a day to day basis, during the

quarter, as per Form D01?

Has the life insurer, through a portal, enabled qhe
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Are the required
. . Norms
Section Norms Exposure / Other Norms as per Regiglat . Remarks
complied?
(Yes / No)
policyholder, to access through a secured logis, |hi
Statement of Product Value, as per Form D02?
Has the life insurer, disclosed in its website the
minimum information, of monthly ULIP portfolio

. CONFIRMATION ON

disclosure, as per guidelines / circular issuedthy
Authority?

Is there a fully automated system to generate, d

day to day basijsForm 3A - Part E (Investment

Details of ULIP Products to Segregated Funds)?

Has the life insurer disclosed fund wise NAV (SH
wise) on the Insurer's website and life cour
websiteon the same de/

na

FIN
cil

HaveNO investments in Immovable Properties been

made out of ULIP Funds?

INVESTMENT
OPERATIONS / EXPOSURE

Do each‘Segregated fund’ [SFIN] have underlyin
‘Scrips’, identified up to Custodian level?

Has ‘each’ purchase and sale of Investmemts,
mentioned in the Deal Slipbeen identified with
respect tdeach’ fund /‘segregated fund [SFIN]'in
respect of ULIP funds?

Has inter fund transfer, been done as per
provisions of Master Circular issued between UL
funds during Market Hours, for Equity and Debt

the prevailing price and not based on broker quote

With respect tdeach’ Segregated Fund [includin
Discontinued Policy FundDPF)] in the case of
ULIP business, whether reconciliation dfnits”
have been made, between Policy Admin Sy

g

stem

(PAS)and Investment Accounting Systems throug

yh a
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Are the required
. . Norms
Section Norms Exposure / Other Norms as per Regiglat . Remarks
complied?
(Yes / No)

10.

11.

12.

13.

fully automated systenusingprocess integratorso

ensure seamless data transfer without manual

intervention?

Has the insurer, reconciled investments, fund-wise,
with bank and custodian records on ‘day-to-day

basis for ‘each’ segregated fund [SFIN]?

Has valuation of investments of ‘each’ fund

(including ULIP), done as prescribed in IRDA

(Preparation of Financial Statements and Auditors
Report of Insurance Companies) Regulations, 2002?

Is there any shortfall/deficit in meeting the

Discontinued Policies Fund (DPF) liabilities?

If the answer to above point is ‘Yes’, has the tasl
provided for such shortfall / deficit on a quarter|
basis?

Has NAV of each segregated fund [SFIN] been

audited before its declaration by Internal

Concurrent Auditor on a day-to-day basis (on TH#0

basis)?

Has the Insurer floated any new fund during the

quarter?

If the answer to point above is ‘yes’, has the

provisions of “Fund Clearance Procedure” as pg
the Master Circular complied with?

Does every fund [(a) Life fund, (b) Pension, Annuit

r

& Group fund (c) Unit linked segregated fund(s)

SFIN wise] has an identifiable fund manager?

Whether the Fund manager is not common between

(a) Life fund, Pension & Group fund (b) Unit linked

funds?
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Section Norms

Exposure / Other Norms as per Regiglat

Are the required
Norms
complied?
(Yes / No)

Remarks

14.

15.

16.

17.

18.

Has the insurer excluded fund management cha
charged by Mutual Fund, Exchange Traded Fy

rge,
nd

(excluding CPSE ETF), and Fixed Deposit (less than

91 days at the time of placing the investment) ey
computing fund management charges (FMC) for

funds which are either more than six months from

the date of launch of the segregated fund or wh
the segregated fund has reached the size of
Crores, for the first time, whichever is earlier)?

Whether no investments have been made in Alte
Investment funds from ULIP funds?

Has the insurer, unless specifically permitted gy
Authority, not made any investment in any entitty
formed under laws relating to companies in In
and in any private limited company or one m

ere
Rs.5

nate

t
no
Hia
an

company or a company formed under section 8 of

the Companies Act, 2013 or erstwhile Section 2
the Companies Act, 19567

Whether the insurer has not made any investme
Fund of Funds or a fund for which NAV is n
available on a daily basis?

Has the insurer created an SFIN for Unclaim
Amount of claimants? Is ‘Yes:

a. Is the SFIN of “Unclaimed Amounts
Policyholders” cleared by IRDA?
b. Has monies of Unclaimed Amounts

Policyholders, under (1) Life business
Pension and General Annuity business and
ULIP Business, shall be disclosed insimgle
separate “Unclaimed Amounts o]
Policyholders” and NOT shown as part
Investment Assets?

c. Has the insurer shown “Unclaimed Amounts

b of

Nt in
ot

Df
of

2)
®)

of

Policyholders” as part of Current Assets in t

ne
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Are the required
. . Norms
Section Norms Exposure / Other Norms as per Regiglat . Remarks
complied?
(Yes / No)

Balance Sheet?
Has “Unclaimed Amounts of Policyholders
invested in Money Market Instruments
defined in IRDAI (Investment) Regulations, 2(
and / or Fixed Deposits of Scheduled Banks?
Has the insurer's “Unclaimed Amounts
Policyholders” (at individual claimant level
linked to Policy Admin System?

Has the insurer declared NAV of the SFIN
“Unclaimed Amounts of Policyholders” as pg¢
Schedule | of IRDAI (Investment) Regulatio

2016 and guidelines issued there under?

as
16

Of

CERTIFICATION

Certified that the information given herein is @atrand complete and nothing has been conceakappressed.

Chief Executive Officer

Date:

FORM -4

(Read with Regulation 10)

Name of the Insurer:

Registration Number:

Statement as on:
INTERNAL / CONCURRENT AUDITOR'S CERTIFICATE ON INVETMENT RISK MANAGEMENT SYSTEMS -

Chief of Finance @ief of Investments

IMPLEMENTATION STATUS

Chief Risk Officer

PART B

MMM/YYYY
Committed by

Proof provided

(on)

demonstrated

Remarks & Comments of Audit

Annexure Audit Audit Severity of Action(s) the Insurer’s by the Insurer Committee of the Board on non-
No Ref Objective Observation Non taken_ for Board to IRDA t0 the Auditor compllan_ce of ‘time frame
Compliance | Compliance | for complying . communicated to IRDA on
h to comply with | . - I\
with the the implementing Systems & Process
requirement }
Requirement
1 2 3 4 5 6 7 8 9
A ISSUES OF PREVIOUS QUARTER(S)
B ISSUES TO BE COMPLIED IN CURRENT QUARTER

2]
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CERTIFICATE

We certify that_all issues, to be reported to IRA implementation of Investment Risk Managemerdt&ys and Process, for the
Quarter and pending issues of previous Quartea&)cpmmitted to IRDAI], and as listed in the ChaatieAccountant’s Certificate
issued, vide IRDAI Circular, have been coverechimabove table.

Chartered Accountants
Place: (Internal / Concurrent Auditor)

Date:

Note:

1. No. (under Col. 1 in above table) shall be as perAmmexure(s) to the Certificate issued by the Chiadé\ccountant appointed to
certify implementation of Investment Risk ManagerS8gatems and Process

2. If all the issues have been complied with améseues to be reported, a NIL statement shoulfildzk

FORM - 4A

(Read with Regulation 10) PART A

Name of the Insurer:

Registration Number:

Statement as on: Total Investment Assets for the quarter as per FCERIBB: I:l
EXPOSURE NORMS COMPLIANCE - INVESTEE COMPANY

Rs. Crore
. Equity + Debt + i
Equity Debt + Others Others Deviation Amount
Investee Whet_her Eligibility Eligibility Eligibility

No (Equity/ Limit as Limit as Limit as Equity +

Company b . (Debt +
Debt) per Actual per Actual per Actual Equity Others) Debt +
Regulatiol Regulatiol Regulation Others

9 9 9

CERTIFICATION
Certified that the information given herein arereot, complete and nothing has been concealedpprassed, to the best of my knowledge and belief.

Signature:

Date: Full name:

Authorised Signatory

Note:

1. Above table shall be compiled separately foe,Lifension & General Annuity and Group Businessladividually for each Segregated Fund (SFIN)
AND at Assets under Management Level

2. Only (-ve) deviations are to be reported

3. Exposure would be on the basis of Book Valubldm-unit linked funds & on Market Value for Utitked Funds
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FORM - 4A

(Read with Regulation 10)

Name of the Insurer: PART B
Registration Number:

Total Investment Assets for the quarter as per FORM3A/3B:

Statement as on: Rs. Crore
EXPOSURE NORMS COMPLIANCE- PROMOTER GROUP

Name of Group | Eligibility limit of group Actual Investment Actual Investments Deviation

No Company as per Regulation 9 (Cumulative)

a b c d e f=c-e

CERTIFICATION

Certified that the information given herein arerect, complete and nothing has been concealedppressed, to the best of my
knowledge and belief.

Signature:
Date: Full name:
Authorised Signatpr

Note:

1. Above table shall be compiled in aggregatesofatal investments

2. Exposure would be on the basis of Book Valublém-unit linked funds & on Market Value for Ufiitked Funds
FORM - 4A
(Read with Regulation 10) PART C

Name of the Insurer:
Registration Number:

Statement as on: Rs. Crore
Total Investment Assets as per FORM
3A/3B:
EXPOSURE NORMS COMPLIANCE- GROUP
No Name of Group Company Eligibility limit of group Actual Investments Deviation
as per Regulation 9
a b c d e=c-d

Total

CERTIFICATION

Certified that the information given herein arereot, complete and nothing has been concealedppressed,
to the best of my knowledge and belief.

Signature:
Date: Full name:
Authorised Signatory




[9F 1l —'vs 4] HRA <! TS STHEROT 111

Note:

1. Above table shall be compiled separatelylLiiée, Pension & General Anniuty and Group Businased Individually for each
Segregated Fund (SFIN) AND at Assets under Managelnesel its total investment assets

2. Exposure would be on the basis of Book Viaublon-unit linked funds & on Market Value for itlinked Funds
3. The Total of Column 'd' should reconcile vilitital Investment Assets as per FORM 3A

FORM - 4A

(Read with Regulation 10) PART D
Name of the Insurer:

Registration Number:

Statement as on: Rs.Crore

Total Investment Assets as per FORM 3A/

EXPOSURE TO INDUSTRY SECTOR

Eligibility limit of
No Name of Industry Sector (as per industry as per Actual Investments Deviation
Regulations) :
Regulation 9
a b C d e=c-d
Total

CERTIFICATION

Certified that the information given herein arereot, complete and nothing has been concealedipprassed, to the best of my
knowledge and belief.

Signature:
Date: Full name:
Chief of Finance
Note:

1. Above table shall be compiled separately foe,LPension & General Annuity and Group Business bttividually for each
Segregated Fund (SFIN) AND at Assets under Managfelnesel its total investment assets

2. Exposure would be on the basis of Book ValuBlém-unit linked funds & on Market Value for Utiitked Funds
3. The Total of Column 'd' should reconcile witkidstment Assets as per FORM 3A

FORM -5

(Read with Regulation 10)
Name of the Insurer:
Registration Number:

Statement as on:

Statement of Investment Reconciliation Name of the Fund:
(Business within India) Rs.Crore
Periodicity of Submission :
Quarterly

Opening Purchase for the Sale for the ) ’ o
No Category of col Balance Period Period Adjustments Closing Balance 'Ifz)ttgl
Investments Face Book Face Book Face Book Face Book Face Book |Makret (1+2+3)
Value | Value Value Value | Value | Value | Value | Value | Value | Value [ Value
1 Central Govt. Securitieg

Total
1)

2 Central Govt. Sec, Statg
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Govt Sec or Other
Approved Sec
Total
[1+2]
Investments subject to
3
Expsoure Norms
(a) Housing & Loans
to State Govt for
Housing / FFE
1. Approved
Investments
2. Other
Investments
Total
[B(a)]
(b) Infrastructure
Investments
1. Approved
Investments
2. Other
Investments
Total
[B(b)]
(c) Approved
Investments
Total
B
(d) Other Investments |
|
Total
(3(d))
Total [3
(a+b+c+d)]
TOTAL Total (1+2+3)

CERTIFICATION
Certified that the information given herein are @mt, complete and nothing has been concealedmpressed, to the best of my knowledge and belief.
Also, certified that all Cash Market transactioneeuted on the Stock Exchange are made only onddglbasis.
Date : Signature
Full Name & Designation
Authorised Signatory
NOTE:
1. Individual Categories under each of the abowgdviheads should be listed with Category Code

2. FORM-5 shall be prepared in respect of eachdfun case of ULIP Form 5 shall be prepared at ®gated Fund (SFIN) level and also at
consolidated level.

3. Each sub-total of FORM-5 shall be linked tocitsresponding head in PART-A of FORM-3A / FORM-3B.
4. 'Other Investments' are as permitted underSég2)
5. The% to Tota' Column, in the case of Non-Linked funds shattdmputed on Book Value and in the Case of Linkedi§it shall to Market Value

FORM - 6

(Read with Regulation 10)

Name of the Insurer:

Registration Number: Name of the Fund:
Statement as on:

Certificate under Section 27A (5) of Insurance A&38 Rs.Crore
Periodicity of Submission : Quarterly

Under the Custody of

Total

No Investment Particulars Bank / Custody (Rs) Self (Rs) Others (Rs) (Rs)
Share Policy Share Policy Share Policy SH +

Holders Holders Holders Holders Holders Holders PH

1 Central Govt. Security

Central Govt Securities, State Govt Securities r
Other Approved Securities
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3

Investment subject to Exposure Norms

a. Housing & Loans to State Govt. for Housing
& FFE

1. Approved Investments

2. Other Investments

b. Infrastructure Investments

1. Approved Investments

2. Other Investments

c. Approved Investments

d. Other Investments

TOTAL

Note:

CERTIFICATE

We certify that the above mentioned securitieshatd free of any encumbrance, charge, hypothegation

or lien as on the above date.
Signature:

Full name:

Chairman

Signature:

Full name:

Director 1

Signature:
Full name:

Director 2

Signature:
Full name:
Principal Officer

1. Custodian should certify that he is not disdfiedi under SEBI (Custodian of securities) Reguletjd 996 as amended from time to time.
2. Value of the Securities shall be as per Guidslin

3. In the case of Life Insurance Business, FORaI be prepared in respect of each fund and igregate for Segregated Funds

4. The values under certificate should be adjusbedPurchase / Sale of investments purchased araitiagy settlement. A reconciliation to this effect
should be attached to the Certificate.

FORM 7
(Read with Regulation 10)
DETAILS OF NON-PERFORMING ASSETS

Name of the Insu@
Registration No:

Name of the Fund I:l

(Rs.Crore)

NO

Bonds / Debentures

Loans

Other Debt instrume|

nts All Other Assets

TOTAL

YTD Prev. FY
(As on (As on 31
date) Mar ..... )

PARTICULARS

YTD
(As on
date)

Prev. FY
(As on 31
Mar ..... )

YTD (As
on date)

Prev. FY
(As on 31
Mar ..... )

Prev. FY
(As on 31
Mar .....)

YTD (As
on date)

Prev. FY
(As on
31 Mar

YTD (As
on date)

Investments Assets (As
per Form 5)

Gross NPA

% of Gross NPA on
Investment Assets (2/1)

Provision made on NPA

g (] W N[ -

Provision as a % of NPA
(4/2)

Provision on Standard
Assets

Net Investment Assets (1
4)

Net NPA (2-4)

9

% of Net NPA to Net
Investment Asset8/7)

10

Write off made during the
period

Certification

Certified that the information given herein arereot and complete to the best of my knowledge. Aksified that the various investments made anel in the return are
within the exhaustive categories provided in Investmend@ines as amended from time to time.

Signature:

Full name:

Chief of Finance



Deepesh
Sticky Note
Date is not Mentioned
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Note:

1. The above statement, in the case of 'Life' krsushall be prepared 'fund-wise' Viz. Life Fundn&ion & Group Fund, ULIP Fund and at Assets Uridanagement level

also.

. Total Investment Assets should reconcile withrés shown in Form 3A / 3B

. Gross NPA is investments classified as NPAr&efioy provisions

. Net Investment assets is net of 'provisions'

. Net NPA is gross NPAs less provisions

2
3
4. Provision made on the 'Standard Assets' shadidper Circular issued, as amended from timereti
5
6
7

. Write off as approved by the Board

Name of the Insurer: FORM - DO1
Registration No: Report Date
DAILY RECONCILIATION OF ULIP PORTFOLIO
Life / Group Policy Admin System
Opening Amourt
Unit Opening collected or Net units Closing unit | Closing units
Unique Capital Units (as of redeemed allotted or capital (as (as at the
Identity Name of the Segregated Fund Name of the (as at the | the start of (net of redeemed at the end end of the
Identifiation Number start of the day) for the day of the day) day)
Number Product SFIN Fund he d Number of charges) Number of A ’ Number of
(UIN) ( ) the day) ( umber o for the day ( umber o (Amount in ( umber o
(Amount Units) (Amount in Units) Rs) Units)
in Rs)
Rs)
e)=(a) +
(@ (®) © @ @G 0=+
X A
Y B XYz Fund Name 1
z C
Sub total
L D
M E ABC Fund Name 'n'
Sub total
Investment Management System
. Opening . Investment Closing
Opening units (as at Addittional Addittional income for FMC Closing fund Units (as at
Name fund Value fund Value ] charges NAV per
SFI the start of Units created the day Value (as at the end of b
of the (as at the created or ) : deducted Unit
N the day) or redeemed (including the end of the the day)
Fund start of the redeemed for . for the declared
(Number of for the day unrealised day) (Number of
day) ) the day ) day ]
Units) gain/loss) units)
- - = =+ | ©@=m/
h i K | (m) (n) = (
@ ® 0 0 ® O 1 @+ 0 ()
Fund 1
Fund 2
Fund 'n'
NOTES:

1. Opening units as per Life / Group Policy AdiBystem of previous NAV day [refer (b)] shallaecile with Opening Units as per Investment Managen$ystem [refer

(W)

2. Addittional fund or Units created or redeemed foe day in Investment Management System [refem(@) @] shall reconcile with Net Amount or Unitslexted or
redeemed as per Life / Group Policy Admin Systefefr(c) and (d)]

3. Closing units as per Life / Group Policy Admin 8ystof previous NAV day [refer (f)] shall reconailéth Closing Units as per Investment ManagementeBy$refer

W)

4. NAYV per unit declared [refer (O)] must reconcilelvNAV per unit uploaded on Life Insurance cousailebsite

5. The unit movements of day "T" in Life/Group Admyist&m shall flow into Investment Management Sysigma maximum time lag of 1 working day i.e T+1
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XYZ Life Insurance
Company Limited
Statement of Product Value
Registration No: |:| EORM - D02
Policyholder ID Login Dt DD/MM/YYYY
Name of Policyholder
Address:
PART - A
Premium Premium Funds Units as per value per Product
Product UIN incl. Top-up Allocation Allocated Policy Admin Unit (Igs) Value (Rs)
(Rs) Charge (Rs) (Rs) System (PAS)

ZXY Premium Plus [A]
PART -B Rs.

Particulars SFIN......... SFIN......... X SFIN
Name of the Fund Fund X Fund Y Total

Units (as pernvestment
Management System)

Percentage of Allocatiora¢ on
Login Dt)

Funds Allocated
Switch In
Switch Out
Withdrawals

Charges
Allocation Charges
Switch charge

Policy Administration
charge

Mortality charges
Other charges (specify)
Service Tax

Total amount invested in
Segregated funds

Current NAV
Fund valueas on Login Dt

PART - C (Product Statistics)

%

%

%

Insurance Cover over the interim reporting perfoaim dd/mm/yyyy to dd/mm/yyyy

Total Premium Paid from inception

Total Risk premium from inception, for insurance/eo

Total Charges and deductions other than Mortatityuiding Allocation charges till Login Dt. (inclutl

Service Charges)

Difference between (A) (B) (unrealised Gain / $)os

Portfolio value on Net Investment as per Benéfistration at the lower rate as prescribed inrdglations

Portfolio value on Net Investment as per Benéfistration at the upper rate prescribed in thell@ipns

(B]
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NOTE:

1.

a s DN

Product Porfolio value would be aggregate ibfand values in a product.

Product value per unit would be arrived aspdividing aggregate fund value by initial units

Consolidated Product Value would be a deribg@dggregating the product values and divdingsame by consolidated initial units
Product Value would be in addition to all #xdsting disclosures and calculations

Current prescribed practices shall continue
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